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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
" Friday, 6th Februgry, 1948

The Assembly met in the Asslt-mhly Chamber of the Council House s

Eleven of the Clock, Mr. Speaker. (The Honourshle Mr. 3. V. Mawvalankar) in
the Chair. c L ‘

STARRED "QUESTIONS AND ANSWERS
(a) OrAL ANSWERS

InpusrriaL CONCERNS IN INDIA OWNED BY NATIONALS OF FoREIGN

i26. *Mr. R. K. Bidhva: (a) Will the Honourablé Minister of Industry
and Supply please state the names of all the industrial concerns in India
owned by nationals of foreign countries?”

(b) How many of them in India are owned partly by mationals of foreign

countries and partly by Indian nationals and what are their names and whaé
is the capital invested in each?

(c) Have Government received any proposals for starting new industries
from the nationals of foreign countries?

(d) If so, from whom were they received and what are the details?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). The information
asked for is not readily available but is being collected.

(¢) and (d). A list showing the propoeals received or congidered by the
Controller of Capital Issues during 1947 is placed on the-table of the House.

List
8. No. Name of the Company. Business, Proposed Tssne,
1 Goofdyear Tyre and Rubber Maoufacture of tyres. Re. 300 lakhs,
Company (India) Limited.
2 Tribeni Tiszues Limite.d Manufacture of Cigarette paper Koo 176 akle,
4 Arm= Aluminium Rolling Mills  Manufacture of  Aluminium Rs. 25 'akks,
Limited. foil= and linings.
Parimal Limited, Manufacture of Textile ma-  Rs. 150 lak! =,
chinery.
5 Lewi= and Taylor (Mysore) Manufacture of Woven beltings Rs 12 lakl-,
Limited. and Fire hose,

N.B.—Besidesihese t erei sninguiry from SBorabji Nowroji and Co. of Bombay in respect
of a propo:al for e<tabli hing a Factory for manufacturing Umbrella Ribs and handles in eo-
1 aboration with non-Indian manufacturers.  Particulars have not yet been received,

Mr. R. K. Sidhva: Can we get any idea as to what the list referred to in
reply to (¢) and (d) contains, so that we may ask supplementaries.

"Mr. Speaker: Is it o very long list?

The Honourable Dr, Syama Prasad Mookerjee: No. I can read it out.

Shri B. Das: Tn respect of establishing businesses in India, do the Govern.
ment propose to follow the recommendations of the External Capital Committee?

( 305 ) *
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There was a report of this Committee in 1926 or so which stated that seventy-
five per cent. of the capital should be owned by Indians and twenty-five per
cent. by non-Indians.

The Honourable Dr. Syama Prasad Mookerjee: In all these cases about
fifty per cent. of the capital is owned by Indians.

Mr. BR. K. Sidhva: As far as the Goodyear Tyre and Rubber Company
(India) Limited is concerned, may I know what is the percentage of capital of
Indians and how.many Indian Directors are in that concern?

The Honourable Dr. Syama Prasad Mookerjee: As I said just now, ail these
details are not available now. T have -asked for these details and 1 can s poly
them as soon as thdy are received. .

Diwan Chaman Lall: May T know whether it is a fact that the Reserve
Bank has made an- enquiry regarding part (a) of the question?

The Honourable Dr. Syama Prasad Mookerjee: I am not awarc.

Diwan Chaman Lall: Will the Honourable Minister kindly look into this
matter and if there is an enquiry to expedite this enquiry so that. this House
may have full information on the subject.

The Honourable Dr. Syama Prasad Mookerjee: I shall make note of the
suggestion.

Mr. R. K. Sidhva: May I know from the Honourable Minister as far as’
these questions are concerned if he will give answers in this House or he wilt
put them on the table or he will supply to me only? Will he plice it also
in this House?

Mr. Speaker: He will, I presume, place it on the table. That is generally
what is done.

PRICE OF SUGAR IN INDIA BEFORE AND AFTER
DE-CONTROL.

129. *Mr. R, K. Sidhva: (a) Will the Honourable Minister of Food
please state what was the prevailing price of sugar immediately after de-
control and on 15th November 1947, 15th December 1947 und 15th January
1948 in the following cities:

Allahabad, Cawnpore. Luckuow, Muradabad, Buareillv. Agra. Delhi,
Patna, Gorakhpur, Calcutta.  Simls,  Jullander,  Ludhiana,
Ambala.  Bombayv, Poona, Ahmedabad.  Madras, Bezwada, .
Masulipatam, Nellore, Nagpur, Jubbulpore.  Cuttack, Gauhatt
and Shillong? '

(b) Was sugar available in suffic'ent quantity at all these places after de-
coutrol ? ! )

The Honourable Shri Jairamdas Doulatram: (z) and (b).  Sugar was de-
controlled with effect from 8th December, 1947. A statement showing the
required information is placed on the tahle of the House.
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© Mr. R. K. Sidava: May 1 know, Sir, what is the position as regard: the
rates prevailing on the ‘15th of January and 15th of December compared with
the controlled rates that existed? At least this information ma) be given ‘or
Bombay, Allahabad and Cawnpore, if at all.

The Honourable Shri Jairamdas Doulatram: If 1 am asked for any specific
town, then I will be able to give the information.

Mr. R. K. Sidhva: If you do not mind, for Cawnpore and Bombay.

The Honourable Shri Jairamdas Doulatram: Cawnpore on 15th November
the price was Rs. 23-2-0 and on 15th December it was Rs. 45. On 15th January
it fell to Rs. 88-12-0.

Mr. Tajamul Husain: Since Government are aware that the.price of sugar
has considerably increased after de-control, what do Government propose to
do in this connection.

The Honourable Shri Jairamdas Doulatram: I do not admit that the price
has increased. It has increased in some places. It has decreased in other
places. It depends upon the movement of sugar. In places Wwhere there are
proper facilities, the prices are falling and in places where there are not proper
facilities, the prices may not have fallen, but sometimes risen.

Mr. Tajamul Husain: Will the Honourable Minister k'ndly inform the House
what was the price of sugar before de-control in Patna and after de-control?

The Honourable Shri Jairamdas Doulatram: In regard to Patna the price
has risen. Tt was Rs. 22-11-0 on 15th of November, Rs. 22-11-0 on 15th »f
December and it was Rs. 43 on 15th of January.

Seth Qovinddas: Ts it not a fact, Sir. that the price of sugar ix ucenerally
falling in every place and sugar which was not available at that time is available
practically in every town according to the requirements of the public?

The Honourable Shri Jairamdas Doulatram: That is generally true. out
there are cases where as I have said on account of difficulty of movement
prices may not have fallen, but on the whole there is a fall in price.

Seth Govinddas: Are Government making arrangements for better transport
wo that on account of less facilities of transport the prices may not increase in
certain places.

The Honourable Shri Jairamdas Doulatram: We tried to upgrade sugar und
give it earlier priority for one month and the question of giving the same priority
is still under consideration. With regard to increasing transport facilities in
general that question is also being tackled by the Department.

Mr. R. K. Sidhva: The Honourable Minister stated that the yprices are
generally falling down. He just now gave the figure for Allahabad and said
it was Rs. 22-2-0 for November whereas on 15th of January it is Rs. 88. May
I know in view of the other reply he also gave, how does he reconcilc the
statement that the prices are falling down. Does he state that the vrices are
falling as compared with black market or controlled prices?

The Honourable Shri Jairamdas Doulatram: Tn some wases black-marketf
prices and in some cases controlled prices.

Mr. R. K. Sidhva: May T know-in which cases are they compared with con-
trolled prices.

The Honourable Shri Jairamdas Doulatram: T will require notice. to this
question and T will find out.

Mr. Speaker: T think there should be no argument about it.

The Honourable Shri Jairamdas Doulatram: T am sorry, T must correct
myself. Prices have not fallen below controlled rates.
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Shri H. V. Kamath: Will any action be taken against those who councealed
go much sugar which became readily available after de- control?

The Honourable Shri Jairamdas Doulatram: I suggest vour legisiation
about it.

Dr. B. Pattabhi Sitaramayya: Is there any proposal, Sir, to import cubu:
sugar and stock it in order to control and regulate the prices?

. The Honourable Shri Jairamdas Doulatram: I am- pot aware of it.

Dr. Pattabhi'Sitaramayya: Is it not a fact, S'r, that in Calcutta Cuban sugar
is seiling at Rs. 40 a maund though it is obtained at R~ 10 a maund?

The Honourable Shri Jairamdas Doulatram: T am not aware of it.

Shri M. Ananthasayanam Ayyangar: Will Govermment consider the desira-
bility of collecting large quantities of Cuban sugar so that it can be relcased to
the market to supply the consumers?

The Honourable Shri Jairamdas Doulatram: I will go into the matter.

Shri L. Krishnaswami Bharathi: Ts it not a fact that the rise in price of
sugar is due to the action of the U. P. Government who entered into & deal
with the Sugar Syndicate agreeing to purchase sugar at the control price -and
fix the xdlln" price Rs. 85-4-0 immediately after de-control?

The Honourable Shri Jairamdas Doulatram: I do not admit.. Sir.

Shri L. Krishnaswami Bharathi: It was in the papers.

Mr. Speaker: Order, order. No arguments please.

Shri B. P. Jhunjhunwala: Was it merely due to transport difficuliies ihat
the price rose from Rs. 22 in November to Rs. 40 in January, or were there
some other causes which led to the increase? .

The Honourable Shri Jairamdas DoOulatram: Thert were two factors. Oue
was the need for giving higher wages to labour. The other was the increase in
the price of sugarcane.

Shri B. P. Jhunjhunwala: Tf there were these two factors. what should be
the correct price of sugar after allowing for them. say Rs. 40 or something
more or less?

The Honourable Shri Jairamdas Doulatram: Rs. 85-7-0

Shri Deshbandhu Gupta: May T know if Government have been able to secure
sugar for its own requirements, I mean military and other, at the controlled
rate?

The Honourable Shri Jairamdas Doulatram: Yes.

Shri Mohan Lal Saksena: Is it not a fact that after making allowsnee for
the rise in wages ete. the actual price will come to about Rs. 28 only per maund?

The Honourable Shri Jairamdas Doulatram: No. Because the incressze n
wages and in sugarcane prices makes a difference of about Rs. 14.

Dr. B. Pattabhi Sitaramayya: May T know, Sir. how the difference in pricc.
as it stood at Rs. 21 on the day before sugar was frozen and the price at Rs. 25
fixed by the Bugar Syndicate namely, Rs. 14 is disposed of?

The Honourable Shri Ja!ru.ndu Doulatram: Rs. 5 for the industry and Rs.
9 for the labour.

Prof. Shibban Lal Saksena: Is the Honourable Minister aware ilat e
increase in the cost of sugarcane and the labour increase only comes to Rs. 10
including the increased cess?

The Honoursble Shri Jairamdas Doulatram: That is not my information.
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Dr. B, Pattabhi Sitaramayya: Have Government taken care to see that the
Rs. 5 which was intended for the producers of sugar was made over ounly to
those Companies which had made a loss in the previous five years or was it
taken also by those Companies which had made a profit?
The Honourable Shri Jairamdas Doulatram: T will require notice of ihat.

Shri Mohan Lal Saksena: May T know whether the income-tax which was to
have been dedueted out of the profit which has been giveu to the ndustry has
been deducted or is it $o he deducted at a later date?

The Honourable Shri Jairamdas Doulatram: I will require notice of that.

5hr' Mohan Lal Saksena: May T just repeat this question? It was pointed
ont fo us that out of Rs. 5 which was given to the industry, more than helf will
comne to Government as income-tax, T wanted Government to make sure
whether it has heen so deducted.

The Honourable Shri Jairamdas Doulatram: T expect it must have heen
deducted, but if he wants definite information. T require notice.

Shri Rohini Kumar Chaudhuri: Doaes the Honourable Minister mean to say
that sugar iz available in sufficient guantities in Gauhati and Shillong?

The Honourable Shri Jairamdas Doulatram: I cannot say straightaway.
CeMENT FAcTORIES IX INDIA

139, *Mr. R, K. Sidhva: (a1 Will the Honourable Minister of Industry and
Supply please state (i5 the total amantity of eement manufactured by various
Cement factories in Tudia dord covears 1999—1947

{it) the wnes of the Cen
Pt during the above veriod?

t Pactor'es and (16 their average total daily out-

(h) Ts it faet that all the factories de: not manufacture to their magizmm
capacity ?

() Tf so, why?
{dy What is the total vequirennent of the whole country?

(¢} How do Government intend to make up the shortage of supply?

(I Has any new concern appled for licence for starting cement factories?
{z) If so, what are the detaila?
The Honourable Dr. Syama Prasad Mookerjee: (a) (i) and (iii). The installed
capacity is 2075 million tons per annum. Information regarding the aetual

output during the years 1939-47 is being collected and will be laid on the
Table as soon as it is ready.

(i). A statement is laid on the table of the House.

(h) Yes, Sir. * )

{e} Transport difficullies, inadequate supplies of coal for want of wagons
and lahour unrest are the causes of inadequate production.

(d) About 3 million tons per annum.

(e) By taking steps to secure  production up to existing capacity and by
installing additional capacity.

(f) Yes, Sir.
(g) A statemnt is laid on the table of the House.

"
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Statement
Cement Works in India. Rated daily out-put of factories
i in tons.
KYMORE . . . . . 834
KHALARI . . . . . 334
CHAIBASSA . . 334
DALMIANAGAR . 500
SOME VALLEY . . . 666
KALYANPUR . 120
JHAJHA 40
KISTANA i
MADUKARAT . 600
DALMIAPURAM . 234
ANDHRA . . . Ly
DWARKA . B0
LAKHERI . Ta0
BAXMOR . . L2
SHAHABAL . - 666
DALMIA DADRIL 133
BHADRAVATIL tiki
SURAJPUR . 333
PORBANDAR . 140
Total . 0915
. Statement
8. No. Promotor, Location, Capacity in tons,
1 Asgoviated Cement (o, Bihar 1,00,000
2 " Patiala State 1,00,0000
3 - Bombay 1.0dh 000
4 . HBombay 100,000
5 Mailras 1,010,000
G . As=sam 1,040,000
7 . Purbandar 1,0 00
& . Madras 1,410,000
9 Dalmias Maddras 1,50,000
10 . Bihar 150,001
11 Shri Dievijay Coment Co, Jamnaar 1,000,006
12 Anihra Cemosnt Co, Madras 70,000
13 India Coments Ltd., Tinnevelly - 1,00,000
14 R. B. Shesha Reddi {Kurnool) . , 000
15 My .ore lron anl Steel Work+ My=ore 30,000
16 Traveacore Cements Ltd. Travancore 50,000
17 J. P. Brivastava & Sons Bhopal 100,000
18 ird & Co. Gangj-ur State 1,00, 000
19 Sirmur Traders ) Sirmur State 1,00 (i
20 National (lement Mines and Industries Ltd. U. P, 1,000,000
21 C.C. Mankiwalla ’ Bomhay 1.4160,1M)
22 can Cam ot Co, " 1,600,000
23 Mr, Christensen - 1,00, 061}
24 New Hindustan Cement Co. C.P. 1. (0,000
256 Tehri Garhwal State Tehri Garhwal State  1,00,000

Inallition tothis, one unit of 1,00,000 tons capacity each has been allotte | to Madras and
Nam s of cho parties are under consideration. Government of Fn lia nlso are setting up

'Tidsg,
factory of 2,010,000 tons capa-ity in Bihar (Sindh

ri).
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(b) Proposals received during 1947 for setting up new coment factorie. | (These will bé
considercd after the new cement plan is drawn up).

8. No. Promotor. Location. Cupacity
in tons.
1 Janjira Darbar Jafarabad 2,00,000
2 Bhavnagar Darlar Bhavnagar State  * not known
3 Shree A, 8. Mur:h: West & East Goda- 50,000
. . vari (Madras)
4 Sri8.S. Natarajan South Arcot (Madras) 50,000
5 Madras Governmont Near Thungabha- 30,000
dra (Madras)
6 - Near Godavari pro- 30,000
. ject
7 New Industrial Enterprise Ltd., Poona Bojmbay 1,00,000
8 Mr. M. N, Dalal, Bombay Palanpur State 1,27,750
9 Bihar Limestone and Mineral Co. Demu (Bihar) 1,00,000
10 Rewa State Rewa State® 3,20,000

Mr. R. K, Sidhva: May 1 know whether in view of the greater necessity of
building materials and cement in future, the Government intend to have their
own cement factories where it is possible in India?

. The Honourable Dr. Syama Prasad Mooi:erjee: There is a proposal 1o have
a cement factory at Sindhri which will produce ‘about 2,00,000 tons per annum.
Mr. R. K. Sidhva: What is the result of that proposal?

The Honourable Dr. Syama Prasad Mookerjee: If cement is prodused it
will be available. What else?

Mr. R. K. Sidhva: But my question was not that. I asked whether
Government intend to start this factory in Sindhri.

The Honourable Dr. Syama Prasad Mookerjee: That is what I said. Along
with the Sindhri fertiliser factory, there will he a cement foctory owned oy
Government. )

Shri M. Ananthasayanam Ayyangar: May I know what steps are being
taken to meet the deficiency by encouraging private industries to come for-
ward. and if there is a varticular scheme, where are those factories going wo
be located, and whether they are distributed over the whole of Indin or con-
centrated in a particuler place?

The Honourable Dr. S8yama Prasad Mookerjee: I have answered that question
in (<) A statement is laid on the table of the House. Roughly, the position
is this. About two years ago, a plan for expansion of cement for about 3
million tons per annum was approved by the Government of India. The
Associated Cement Companies were permitted to instal eight new units.
Dalmias were permitted to instal two new'units. Besides this and the expan-
sion of two other small factories, thirteen concerns in Tndia were permitted to
establish cement production. A new A. C. C. unit is already in production at
Chaibasa, and another in Surajpur. 8o also fhree Dalmia concerns. . The
Travancore Cements limited is under erection and is expected to be in pro-
duction hy the end of 1948. Dalmias and A. C. C. have placed orders for some
other of their schemes and we have also received:. a scheme from the Andhra
Cement, Company and the Mysore Iron and Steel Works. All these schemes
I expect will materialise in the course of 1948 and 1949. The remaining con-
cerns to which Government of India have granted licence have been unable to
carry forward their schemes and T am now considering whether these licences
should not be cancelled and granted to other applicants who are in a better
position to establish factories.
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Shri H. V. Kamath: Arising out of answer to parts (a) and (b), how much
labour is employed in the cement industry and what are the causes of the
labour unrest in this industry? B

The Honourable Dr. Syama Prasad Mookerjee: I cannot say exactly what the
number is. Aboub the causes, the main cause is that they are dissatisfied.

Shri H. V. Kamath: What are their demands?

The Honourable Dr. Syama Prasad Mookerjee: 1 cannot say exactly what
their demands are, probably more wages.@nd more facilities.

Shri Biswanath Das: Arising out of the reply given by the Honourable the
Minister for Industry and Supply, may T know what has become of the
scheme to instal a cement factory at the Mirakud Dam site which was recomn-
mended by the experts and which was. I believe, accepted hy the Government
of India and also the Government of Orissa. and also whether theve is the
possibility of its heing started immediately so as to come into production this
year? :

. The Honourable Dr. Syama Prasad Mookerjee: Onc lakh tons unit has been
allotted to Orissa und T believe it will be possible to help in the materialisation
of that scheme.

Shri Biswanath Das: When is it proposed scheme to be-taken on hand for
production hy installing the machinery, etc.?

The Honourable Dr. Syama Prasad Mookerjee: That stage has not yet
arrived. We shall have to discuss it with the Orissa Government and also
toke up with the promoters.

Shri Biswanath Das: May we have more information on this score, Sir, be-
cause T understood that the installation of the factorv is going to materialise
soor, because of the fact that the Dalmias are going to take it up and supply
the machinery that-they have on hand?

The Honourable Dr. Syama Prasad Mookeriee: T shall ‘collect the latest in-
formation and give it to the Honourable Member.

Seth @ovinddas: The Honourable Minister said that the licences of those
parties who have not yet started the work will be cancelled and new licences
may be given. Will the Honourable Minister see that if the new licences are to
be given proper advertisements are issued in the papers so that any one wishing
to apply may dv so?

The Honourable Dr. Syama Prasad Mookerjee: I do not think that will be
necessary. If a particular party wants to produce cement the party itself will
be anxious to come to Government and ask for help. But we ghall sec that
proper publicity is given.

Dr. B. Pattabhi Sitaramayya: Mayv I know if there is allotment of a cement
factory for the Ramapadasagar project in the Godavari district?

The Honourable Dr. Syama Prasad Mookerjee: Not to my knowledge.

b AGREEMENTS ENTERED INTO BY INDIAN' INDUSTRIALISTS WITH

ForereN FirMs

131. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of In-
dustry and Supply be pleased to state whether it is incumbent on industrialists
to disclose to Government the terins or agreements entercd into with foreign
industrialists ?

(b) Are Government aware of any secret agreements entered into by some
Indian industrialists with foreign firms? -
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The Honourable Dr. Syama Prasad MoOkerjee: (a) Firms desirous of esta-
blishing industries in India with the help of foreign industrialists are required
to state what percentage of the capital proposed to be issued will be reserved
for non-Indians. Disclosure of the other terms of agreement entered into with
foreign industrialists is not insisted upon.

(b) No.

Shri Deshbandhu Gupta: Is the Honourable Minister sure that there are
no other clauses in the agrecruents which may be prejudicial to  national
interests?

The Honourable Dr. Syama Prasad Mookerjee: The whole question s now
being re-examined by Government, as to how far forcign capital should be
allowed to be invested in Indin and under what conditions. In fact” this mater
was considered by the Industries Conference last December and certain specifie
recommendations have been made which are now hefore Government.

Shri Biswanath Das: As this relates to a very important matter of policy for
this country, will the Members of this House be taken into confidence before
a financial decision is reached?

The Honourable Dr. Syama Prasad Mookerjee: T am already discussing
our draft proposals with the Standing Committee of the legislature.

Shri B. Das: Is the Honourable Minister awnre of the negotiations Ly pro-
moters of Indian chemical industries with Tmperial Chemicals and American
combines to start hnge chemical industries in Tudia? And will the Honourable
Minister, in view of his reply to part (a) of the question, examine those secret
agrcements between these combines, hecause we ave aware that Tmperial
Chemicals Americant Cartels and Weishers of Germany have all along been
enjoying the hencfits of the last war and made huge profits and shared thos
profits.

The Honourable Dr. Syama Prasad Mookerjee: T cshall trv {o cet some
more information. But if the Honourable Member has some secret information
already he mayv pass it on to me.

Shri B. Das: Ts the Honourable Minister aware that certain Tndian pro-
moters are promoting twenty crores worth of company in partnership  with
Imperial Chemicals? In view of the freedom of the new Inlian Government
now, is it necessary that Tndian chemical promoters should combine with the
U. K. combine—Tmperial Chemicals—and manufacture destructive chomicals
for the destruction of humanity?

Mr. Speaker: Order, order.

Bhri Rohini Kumar Chaudhury: Ts there any_ban against joint husiness by
Irdians and Europeans resident in India either as a firm or as a company

The Honourable Dr. Syama Prasad Mookerjee: There is no ban as such.

Shri Deshbandhu Gupta: Ts it the intention of Government to go into the

agreements already entered into or will they only lay down the procedure
for future agreements?

The Honourable Dr. Syama Prasad Mookerjee: Once we lay down our policy
if will certainly be our endeavour to see that even existing concerns come
within its scope as soon as possible.
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ExT1ENT OF INDIAN AND FOREIGN CAPITAL 1N MAT.H INDUSTRY IN INDIA

132, *Shri Deshbandhu Gupta: Will the Honourable Minister of Industry
and Suppiy be pleased to state:

(#) the extent of Ind i capitai and control in mateh industry in India;

(b) the extent of foreign capital and control in the same industry; and

(¢) the production percentage of Indian concerns as aganst that of foreign
controlled "match factovies? :

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). Government
have no information in vegard to the extent of foreign and Indian capital in-
vested in the Match industry. Five large units ave operated by a Swedish
Match Company whose Board of Direciors is composed of four Indions and
8 non-Indians.  Besidex these, there are 160 factories run as cottage industries,
which are believed to be entirely Indian.

(¢) About 60 per ceut. by the Swedish Matel Company and 40 per cent. by
the rest.

Shri M. Ananthasayanam Ayyangar: With regard to parts (a) and (b}, will

Government agree to collect the necessary information on the point?

The Honourable Dr. Syama Prasad Mookerjee: 1 have already  issued
directions to that effect.

Shri H. V. Kamath: Anwong foreion mateh makers—I mean, manufacturers
are there none but Swedish? ’

The Honourable Dr. Syama Prasad Mookerjee: I suppose they are the best.

Shri M. Ananthasayanam Ayyangar: [s there any proposal on the pai“t of
Government to have this match industry as a monopoly for fiscal purposes?

The Honourable Dr. Syama Prasad Mookerjee: That has not been considered:
but I will remind the Honourable Member that there are 160 factories which
are owned by Indians and most of them are run as cottige industries. So if
Government take them over they will be hitting a section of Indian small
industrialists themselves, .

Shri H. V. Kamath: May [ know who controls WIMCO? Whose capital is
invested there?

The Homourable Dr. Syama Prasad Mookerjee: So fur as my present in
formation goes, half of this compauny’s capital is subscribed by investors in
this country. But T have not been able to get the exact proportion of Indian
capital.

A )
PRODUCTION OF TEXTILES, SU: R AND PAPER TN INDIAN AND FOREIGN OWNED
FAcTORIES

138. *Shri Deshbandhu Gupta: Will the Honourable Minister of Industry
and Supply be pleased to lay on the table of the Housc a statement showing
production figures for textiles, sugar and raper in the factortes under the
managewent of Indian industrialists and in those under foreign management
for the years 1945-46 and 1946-47?

The Honourable Dr. Syama Prasad Mookerjee: A statement is laid on tho
table of the House.
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ADVERTISEMENT IN THE Indian Truade Journel mNvITING TENDERS FOR LiQuiD
MgeraL Porism

134. *shri Deshbandhu Gupta: Will the Honourable Minister of Industry
and Supply be pleased to state:

(a) whether it is a fact ‘that the advertisement inviting tenders for 25,000
Ibs. liquid metal polish from the Director of Civil Supplies was published in
the Indian Trade Journal on 10th July, 1947 and the due date for openin,
tenders was fixed as 22nd July 1947; :

(b) whether Government nre aware that the Indian Trade Journal was
received in. Caleutta on 18th Julv, 1947 and there were only four days left
to get the forms from Bombay and send them duly filled;

(¢) whether Government are further aware that no tender forms were
available at Calcutta office; and

(d) whether the Director of Supplies. Bombay, received any complaint about
this inconvehience ? )

The Homourable Dr. Syama Prasad Mookerjee: (a) Yes, Sir.

(b) The Indian Trade Journal is published in Calcutta and accordingly the
Journal of 10th July 1947 should be available to the Calcutta firms on the
same day. The firms had. therefore, 12 clear days to submit their tenders.

(c) According to usual practice, tender forms are sent to other circles for
gale in their area, and the same was done in this case also.. However, en-
quiries made show that Caleutta Office had not received the tender forms sent
by the Director of Supplies, Bombay, and the forms are presumed to have been
lost in post. -

(d) Yes, Sir.

Shri Deshbandhu Gupta: May I know if in the event of such miscarriage
by post or something else n telegraphic tender could not be accepted in future?

The Honourable Dr. Syama Prasad Mookerjee: In fact in this case a tender
by telegram was received and was considered, although the tender was not
accepted.

PosT-WaR RECONSTRUCTION PLAN FOR TBAINING OF GRADUATES AND FACILITIES
FOR ANDHRA GRADUATES.

. 185. *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Agri-
culture be plessed to state the various post-war reconstruction plans for train-
ing an adequate number of sraduates in agriculture, dairy-farming, veterinary,
animal husbandry and allied sciences?

(b) What are the faci*ties the Government of India propose to give to the

Andhra University - ain Andhra graduates?

(¢) What is the .amber of students sent to foreign countries for bigher
training in the above subjects?

The Honourable. Shri Jairamdas Doulatram: () The Training Schemes of
the Central Government already in force or to be brought into force in the
near future are as follows:

1. College of Agriculture, Delhi.—To meet the immediate needs of candi-
dates drawn from the Centrally Administered Areas and .from those Provinces
and States which have no Agrienlture College of their own, the Central Gov-
ernment have set up at Delhi (Qarol Bagh) a College of Agriculture as arr
ad hoc measure.
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2. lwdian  Agricultural Reseurch Institute.—~The arrangements for post-
graduate training at the Indian Agricultural Research Institute, Delhi have
been extended so as to accommodate 100 students per - vear as awainst 24 of
the pre-war period.

3. Botenical Survey of Indic.—A two-year course for the truning of students
in Botany and allied subjects has been started under the Botunical Survey
of India, Calcutta. .

4. Institute of Fruit Technology.—The Central Govermment have under
consideration 4 proposal to set up an Institute of Fruit Technology for the post-
graduate training of students in fruit preservation, horticulture, cte. A siaall
training elass is already being condueted at Delhi by the Indian Council of
Agricultural Research,

5. Urntral Drilling  School, U. P. (near Roorkee)—The Ceutral Drilling
School set up near Roorkee by the Central Govemunent is  meant o train
enginvering graduates ete, in the drilling of tube-wells (by modern mechanical
equipment) for irrigation purposes.

6. Training in Fisheries and Zoology.—The Central Govermment have set
up Inlund and Marine Fisheries Research Stations at Calentta and Madras
where wrrangements will be made shortly for the training of graduates in
Inland and Marine Fisheries and Zoology.

T Traineng in Veterinary Seience and Animal Husbandry. —These  subjocts
are already being taught at the Indian Vateginary TRescarch Institute, Izatnagar
to students nominated by the Provinces and States. It is proposed to extend
the training facilities at the Institute ns early as possible.

K. Tvaining in Dairy Farming.—There are ot the mowment limited faeili-
ties for the training of students at the Dairy Research Institute of the Central
Government located at Bangalore,

To meet the growing requirements of the country. Government have under
consideration schemes for setting up a Central Researeh Institute and College
and Centres for training of technicians.

(b) The Government of India are prepared to eonsider with an open mind
any proposals which the Andhra University submits on the subject.

(¢) The number of scholars (nominated by the Central and Provineial
Governments) sent abroad for training in varions subjects is as follows:

Nominated hy

Central Governsrent Provineial Governments
(€l Agriculture and Allied subjerts . 4" LF
[i) Dairy . . . 12 4
{##)  Antmal Hushandry . . . 14 1
{ie) Fisheries . . . . 1% 5
{m Zoology . . .. . 1 a
{eid Forestry . . . . + 2
tedi)  8oil Conservation . . . - G
{riif}  Poultry . . . . . :1
(ir} Horticultme . . - . 12 7
[E3] Veterinary . . - . - 1

Seth Qovinddas: In view of tha fact that the Central Government is going
to invest a few crores of rupees for opening a dairy in Jidbbulpore, will it not
be advisable to have some sort of an institution for imparting training to
students in the same place, so that they may have some practical knowledge?

The Hopourable 8hri Jeiramdas Doulatram: This matter ir under the con-
sideration of QGovernment.



Mr. Tajamul Husain: Mayv we know, Bir, what is the annual cost of sending.
students for higher training to foreign eountries?

The Honourable Shri Jairamdas Doulatram: | vequire notice of that guestion.

Shri V. C. Kesava Rao: Will Government consider the guestion of inclusion.
of veterinary science as a compulsory subject in the curriculum-of agricultural
colleges to cnable apricultural demonstrutors working in the villages to give
necessary help to the enltivators?

The Honourable ,Shri Jairamdas Doulatram: Government will certainiy con-
sider that wmatter,

Shri M. Ananthasayanam Ayyangar: Mayv we koow, Sir, why the Agri-
cultural Cpllege was located at Delhi which i< a city and not given a rural
atmosphere andTlocated in a vilage?

The Honourable Shri Jairamdas Doulatram: Delhi may be a town, but round
about it ure villnges.

NUMBER OF TELEPHONES IN ANDHRA DISTRICTS AND PoLicy FoRr INSTALLATION
. *Bhri V. C. Kesava Rao: Will the Honomvalle Minister of Cohn-
munications be pleased to state:

(a1 the number of private telephones in the Andhrea distriels;

(b ther emnbier of appliciions received doring 104748 for installation of
new telephones;

te1 the wmber of telephones granted to the public: and

¢l the poliey of Govermment in the natter of installation of telephones
awnd the priovity Bst. if anv, in the instanation of the same?

The Honourable Mr. Rafi Ahmed Eidwai: (a) 907 direct connections and 122
extensions.

(he 596,

te1 446 instulled and 90 under installation,

The balance of 60 are awaiting expansion of systems.

(4 Tn the Presidency Towns and other important towns where Telephone
Advisory Committees have heen formed. it is left to those Cormittees to deter-
mine the order in which te lephones should be given to the applicants on the
wititing list.  In other places, the following ofder of priority is observed:

{1 Restoration  of telephones  disconneeted dur'ng  the war under  the-
Detenee of Todia Rules,

121 Doctors and nurses,

3 Danks, o

i4) Public Institutions, such as hospitals; &¢hools, colleges, clubs, important
political organisations, ete.,

{3) Members of the Legislature, and

(6) Aceredited Press Correspondents and daily newspapers.

The Telephone Advisory Comumnitters nlso show preference to these classes
of applicants.

,  Seth Govinddas: Will GGiovernment be pleased to state by what time they
expect to reinstall the telephones dizeonnected during war-time?

The Honourable Mr. Rafl Ahmed Kidwai: As som as new connfetions >
available, -

Pandit Balkrishna Sharma: In the list of ;lrinrit\' read out by the Henour
able Minister, poor legislators have heen put down in the 5th cnte"nrv Wilr
he try to promote them?
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The Honourable Mr. Rafi Ahmed Kidwai: They have ouly recently been
added to the list. They will have to wait for their prormotion.

Shri M. Ananthasayanam Ayyangar: May we kuow, Sir, in how mauy of
the places which are served by telephone system, trunk facilitics are availuble?

The Honourable Mr. Rafi Ahmed Kidwai: So far as the Andhra districts ire
concerned, there are fifteen telephone cxchanges; six new exchanges are to
be installed under the new scheme; then there are sixteen other places whore
new installations are contemplated.

Shri M. Ananthasayanam Ayyangar:' Sir, my question does 10T appear
to have been properly understood. The existence of a telephone exchange in
a town does not necessarily mean that it is connected with the<trunk. 1 want
to know—particularly so far as the Andhra districts are concerned—how many
bf the telephone exchanges are on the trunk line?

The Honourable Mr. Rafi Ahmed Kidwai: I think the number is six; but 1
require notice of that question. .

Shri H. V. Kamath: Is the Honourable Minister awarc that the latest
telephone directory of Delhi was published as far back as January 19477

Mr. Speaker: That question does not arise.

Shri Deshbandhu Gupta: Can the Honourable Minister give an assurance
to this House as to the approximate date by which the general shortage of
telephones in the country will be over?

The HonOurable Mr. Rafi Ahmed Kidwai: I think a statement was madc
n reply to a guestion about two days ago—I think it was on the Srd of this
month. T would refer the Honourable Member to that.

Shri Deshbandhu Gupta: Ts it not a fact, Sir, that in Delhi it has not been
possible for Central Advisory Committee appointed by the Honouwrable Minister,
to give not cven ten connections, since it was appointed?

The Honourable Mr. Rafi Ahmed Kidwai: I thought, Sir, the question was
about Andhra and not about Delhi.

Mr. Tajamul Husain: May I know, Sir, how long will it take for Govern-
raent to publish a new directory, in view of the fact that the present directory
is dated January 1947?

Mr. Speaker: That does not arise out of this question which relates to
Andhra. :

NvuBer or TEXTILE Miis IN ANDHRA DiIsTRICTS AND FACILITIES T0 HANDLOOM
. WEAVERS
137. *Shri V. O. Kesava Rao: Will the Honourable Minister of Industry
and Supply be pleased to state:
(a) the number of textile mills for which licences have been granted snd
their location in the Andhra districts;

(b) whether Government propose to consider fresh applications for setting
up textile mills in the Andhra districts;

(¢) whether Government propose to arrange for allotting enough yarn to
the handloom weavers in the meantime, in view of the fact that most of the,
labourers and the middle class people in Andhra arean are living mainly on
weaving; 4nd ) ’

(d) what facilities Government propose to provide for the Handloom Co-
operative Marketing Societies to contact prospective buvers of handloom g¢loth
overseas especially in Malaya, South Afriza and West Tndies?

The Honourable Dr. Syama Prasad Mookeriee: (a) Nine; at Adoni, Kamala-
puram, Bellary, Tadpatri, Peukonda, Kurnool, Rajahmundry, Masulipatam.
and Guntur.
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(b) Government are prepared to consider fresh applications from any pres-
pective promoters who can show that they can obtam suitable machinery
within a reasonable time.

(¢) The responsibility for the allotment of yarn to handloom weavexs in
the Andhra Districts rests with the provincial Government.

(@) The Deputy Chief Controllers of Imports, and Indian Trade Agents
and Commissioners abroad, provide any information which prospective
exporters in India desire for establishing contacts with foreign importers,
Exports to South Africa are, of course, not allowed at present.

Post-war RECONSTRUCTION PLAN FOR OPENING NEW RAILWAYS IN ANDHRA
DisTrICcTS AND CONSTRUCTION OF L0CO SHED AT BEZWADA.

488. *Shri V. O. Kesava Rao: Will the Honourable Minister of Ra}lways be
pleased to state:

(a) the post-war reconstruction plans for opening new railways in Andhra
districts: and

(b) whether Government propose to consider the question of constructing a
nco shed on the lines of Perambur Workshop (Madras) at Bezwada?

The Homourable Dr. John Matthai: (a) The only new railway project pro-
posed by the Madras Government for inclusion in the Post-war Reconstrue-
tion Plan of Railways in Andhra Districts was the construction of the Ellore-
Saveri Valley Branch. This has not yet been surveyed and in view of limited
resources, the Central Board of Transport have decided that work should noé
proceed on this project at present.

In addition to the above, a survey is in progress for a direct line between
Nagpur and Vizagapatam of which a portion will lie in the Andhra Districts.

(b) There is no proposal to open a Locomotive Workshop at Bezwada.

8Shri V. C. Kesava Rao: Is the Honourable Minister aware that due to the
fanguage difficulty, most of the Andhras are not going to the workshop for
training.

The Honourable Dr. John Matthai: I have no information on that point.

Mr. Tajamul Husain: Do Government propose to construct a railway
bridge across the Ganges to connect Patna and Hajipur in Bihar as a post-
war reconstruction measure?

Mr. Speaker: I am afraid it does not arise from this.
PoST-WAR PLAN re Consmnc'no;\x OoF HIGEWAYS AND ('Ass I Roaps v ANDHRA

189. *Shri V. 0. Kesava R20: Will the Honourable Minister of Transport
be pleased to state:

(a) the post-war plans of the Government of India in the construction of
highways and class I roads in Andhra Desa;

(b) the present mileage of highways and class I roads in Andhra; and
(c) whether the Government of India propose to give any assistance to the

Provincial Governments and local authorities in the construction of class IT, ITT
and IV roads and if so, the nature of the proposed assistance?

The Honourable Dr. John Matthai: For the purposes of this question and
ir the absence of any guidance given therein. the region called ‘Andhra Desa’
is assumed to comprise the following districts, namely Chittoor; Cudapah;
Anantpur; Kurnool; Bellary; Nellore; Guntur; Kistna; West Godavari; Fasp
Godavari; Vizagapatam South and Vizagapatam North.

-
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(a) The Government of India propose to accept financial responsibility for
certain roads in this region called National Highways totalling some 900 miles
oft“which, subject to budget provision being available, it is proposed to spend
Rs. 124 lakhs cr so during the next five years,

~(b) As “‘roads” is a provincial subject this Ministry have not full informa-
tion concerning roads other than National Highways, but from the statistical
information available, whizh may not be quite up-to-date, the mileage of the
remnaining roads is about 9650 surfaced and 5100 unsurfaced. These figures
ignore village roads and sillage tracks, full information concerning which has
not been available.

(c) Yes. All classes of roads other than Nat‘onal Highways arc provided for
in the Provincial Development plans which receive substantial assistance from
the Government of India by way of the block grants made for development
purposes. Provincial Government’s have also available for road development
the moneys allocated to them from the Central Road Developinent Fund.

NEGOTIATIONS FOR THE LEASING OF NORTH ANDAMANS FoRmsTs.

140, *Shri T. T. Krighnamachari: (a) Will the Honourable Minister of Agri-
culture be pleased to state whether the negotiations for leasing the north
Andamans forests have been concluded?

(b) If the answer to part (a) above be in the affirmative,
parties with whom the arrangement was finally concluded?

(e) What was the nature of the previous experience
each one of the parties to this arrangement?

(d) What are the commitments of Government in this matter?.
(e) Are the lessees to pay any royalties to Government on the timber taken
out by them from the forest and if so, how does the scale of royalties fixed

compare with the scales already in vogue in the matter of exploitation of Gov-
ernment forests by private lessees?

who are the

in such business of

(f) Was any survey of the forest resources of the Andamans conducted by
Government ?

{g) Was the decision of Government to lease out the forest arrived at by

reason of expert advice obtained by Government being in favour of this method
of exploitation? ’

- (h) Do Government propose to place on the table of the House the text
of the agreement, or in the event of the agreement not having been complet-
ed, a copy of the draft agreement, which has been given to the parties who
are to be the lessees?

The Honourable Shri Jairamdas Doulatram:
concluded on 7th January 1948.

(b) The parties are the Government of India on the one hand and the follow-
ing four firms on the other: (i) Messrs. Hind Constructions Ltd., (ii) Messrs.
Dalmia Jain Ltd., (iii). Messrs. Himatsingka Timber Ltd. and (iv) Messrs.
Anamallais Timber Trust Limited.

(c) A statement No. I containing the information required is placed “on the
table.

ja; Out of the authorised capital of Rs. 2} crores fifty one per cent. of the
shares wll be held by the Government of Indis, nine per cent. by the public and
farty per cent. by these companies. The other commitments of the Government
of India are set forth in a statement No. I a copy of which is placed on the
tabls.
{0) Yes: As the Andamans forests have not so far been leased out to pri-
- vate agencv, a comaparison cannct he mada.

. (a) The negotiations were
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) A survey was undertaken by the Government of India just befcrz the
war broke out, and a working plan was nearing completion; buf the records were
destroyed during the Japanese invasion of the Islands. A new working plan of
the area to be leased out is under contemplation.

(8) Yes.

(b) The terms and condit
II placed on the table. Th
tion with legal experts.

ions of the Lease are contained in Statement No.
e draft Agreement is being drawn up in consulta-
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- Statement 11.
Terms and Conditions of the lease of the North Andamans Forests

(1) The four promoting firms and the Government with shareholders from' the public wilk
form a Corporation with an authorised capital of 24 Crores rupees of which 51 per cent. of
the shares will be held by Government, 40 per cent. by the firms and 9 per cent. will be issned
to the public; the name of the Corporation will be The Andamans Forest Industries Limited.

(2) The articles and d of Association will be approved by Government and
will not be altered without the consent of Government. N

(3) The Board of Directors will consist of a Chairman and six Directors. Of theee, the
promoting firms collectively and Government will each have one nominated Director. As
regards the other five who are to be elected under the law it will be agreed between Govern-
ment and the promoting firms by exchange of letters that their combined votes will be so

exercised that three’ more of the Directors will be the nominees of the promoting firms and
another Director a i of Gover

(4) The Chairman of the Board of Directors will be one of the 2 Government Directors
sad he will be nominated by the Government.

(5) The promoting firms, in return for expert administrative and executive supervision, will
be entitled to 5 per cent. of the met profits subject to a miinimum of Rs. 36,000 per annum.

{6) The Company cannot at any time allocate for dividend an amount in excess of 6 per
cent. of the paid-up capital and all reserves. For the purposes of this calculation, the

amount of all reserves built out of the profits on which taxes have been paid will be taken
into account.

{7) The Corporation will enter into an agreement with Government for working the foreste
in North and Middle Andamane subject to the following conditions :—

(a) The period of the agreement will be for 25 years.

(b) The management of the forests as well as the formulation of the working plan for it
will continue to be the responsibility of the Forest Department. The Corporation will be
concerned only with the actual felling, removal, conversion and sale of timber and other forest
prod ked for such exploitation by the Forest Department according to the tern:s and
conditions of its working plan.

(¢) The Corporation will have no right whatsoever over land except such permissible rights
as are given from time to time for making clearance to erect temporary huts, building of roads,
clearing of waterways, etc. For erection of permanent or semi-permanent buildings and other
installations of a capital nature approved by Government the Corporation should get lease

from the Chief Commissioner in accordance with the rules in force in the Island for the
settlement of land.

(d) The Corporation will be allowed to have the sole right to establish such industries as
are agreed to by Government to be ancillary to the exploitation of the forests and which will
be considered as capital assets ted with such exploitalion. The Corporation should
establish and run an up-to-date saw mill with a capacity of about 11,500 tons sawn outturn
per month and a pressure cr ting plant capable of treating about 7,000 to 8,000 E.G.
sleeper units a month within two years from the date of leasing the North Andamans Forests.
If the Corporation desire to establish any other industry for utilisation of forest produce or
for any other purpose, it will be in the same position as any other firm which has to apply

to the Chief Commissioner for permission, each such application being considered on its
own merits.

(e) Royalty for the timber will be charged at™he rates given below :—
(i) Padauk, Zebrawood and Chooi 0-12-0 per cft. in log.
(ii) Gurjan and Pynma and Silver Grey 0-6-0 per cft. in log.
(iii) Misc. Spp. Badam, Lalchini, Mohowa, etc. (Hard-wood spp.) 0-4-0 per cft. in log.
(iv) Match logs, Dhup, Papita, Lambapati, Didu, Bakota, Letkok 0-3-0 per cft. in log.

Royalty for any other forest produce removed by the Corporation with the approval of the
Government will be charged at rates which may be agreed upon by Government.

(f) In addition to royalty, out of the net profits after paying all working expenses, commis-
sion to the promoting firms and taxes, an amount equal to 6 per cent. of the paid-up capita}
of the Company shall be deducted and the remaining surplus will be divided in equal propor-
tions between the Company and the Government:

(g) The Corporation will work the forest only according to the Instructions from time to
time issued by the Chief Forest Officer. In case of any dispute the matter would be referred
to the Inspector General of Forests whose decision will be final.

(h) The Inspector General of Forests will fix up a phaséd programme for extraction for
the first five years. If the Corporation fail to follow this programme, provision will be made
for a penalty at varying rates.




STARRED QUESTIONS AND ANSWERS 327

(i) The Corporation should supply timber (a) to the Forest Department for use in the area
of operation at cost plus royalty; (b) for Government or public usc as approved by the Chief
Commissioner, Andamans, in the North Island, at cost price plus royalty plus a nominal
(4 per cent.) profit; (c) for all timber supplied to Government or to such industries declared
to be essential by Government up to 50 per cent. of the total felling at cost plus royalty plus
a fixed profit (10 per cent).. This option of taking up to 50 per cent. of the felling will
include, besides other demands, logs for match industries, and acceptable hard-wood slezpers
for Railways. The match logs will be disposed of as per orders of the Government (and it
must be remembered that match logs whether from North Islands or from South Island should
be sold to match industries at the same price irrespective of the cost of production). The
sleepers will be restricted to 10 per cent. of the quantity earmarked as coming under the 50
per cent. option by Government. In the case of sleepers the price will be cost plus royalty
plllus profit subject to the maximum of the ruling price in Calcutta minus freight and handling
charges. .

(j) The Corporation should not intetfere in any way with the existing rights of the
aboriginal population of the Island or the customary rights granted to cultivators and. other
inhabitants of these Islands for collection of the forest produce required for their local weeds.
In all these matters the Chief Commissioner shall be final authority.

(k) The Corporation will abide by any directions issued by Government from time to time
regarding the prices at which varieties of timber can be sold in the various markets.

{1) All proposals for capital expenditure of Rs. 24 lakhs and above will require the prior
sanction of Government. Government's approval will also be necessary to the appointment of
any person on a salary of Rs. 1,500 per month or more.

(m) The Corporation will, as far as possible, employ only Indian personnel and use Indian
materials. :

(n) In the event of any dispute between the parties regarding the working of any term
of the agreement, the matter shall be referred to arbitration in an agreed manner.

(0) On the termination of the full period of the agreement, if Government decide to
continue to exploit the forests through commercial firms, this Corporation would be giver the
first refusal.

(p) On termination of the agreement after the full term, if the Government take over the
work of future exploitati pensation will be paid for all capital aseets considered to be
ancillary to the working of the forests. In valuing the assets depreciation on the sctual cast
will be calculated as in the Income-tax rules.

(q) Government or the Corporation can ter
assigning’ sufficient reasons.

this ag t after two years’ motice by

—_—

Shri T. T. Krishnamachari: May I ask the Honoursble Minister, if Two
of the parties—Hind Constructions Limited and Dalmia Jain Limited have had
any previous experience? .

The Honourable Shri Jairamdas Doulatram: With regard to Dalmia Jain,
they have been working for the last six years in the forests of Bihar for soft and
hard timbers, bamboos, ballies ete., and have a plywood factory, sawmill, and
ground woodmill. N

With regard to Hind Constructions Limited, they have ‘fabricated country boats
for Bengal Government worth twenty lakhs and they are putting up a plywood
factory in Port Blair.

Shri T. T. Krishnamachari: May I ask the Honourable Minister if he .onsi-
ders fabricating boats as enough experience for this firm to be included in this
list, where such large and vital interests of the Government of India ure con-
cerned ? .

Mr. Speaker: Order, order. That is a matter of opinion. That is not asking
for information.

Shri T. T. Krishnamachari: May I ask the Honourable Minister 1f he bhas
no data to go upon as regards rovalties e.g. rnyaltigs fixed in regard to tiha
previous exploitat'on of Government forests in India which can be compared with
the royalties fixed for payment by this corporation?

The Honourable Shri Jairamdas Doulatram: Numerous rates prevail rang-
ing from half an anna per cubic foot to Rs. 2/13 per cubic foot. It all dcpends
on the area and the local conditions.
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Shri T, T. Krishnamachari: May I ask the Honourable Minister if the infor-
matiou that I have, that the royalties that are fixed for this firm are 25 per cent.
;)sf t:'h(-’: ’normal fixed for a similar type of timber taken out of forests in India,

ue?

The Honourable Shri Jairamdas Doulatram: There is no one rate with

which these rates could be compared. The rates vary from half an anna to
Rs. 2/18. There are over six categories of these rates.
. Shri T. T. Krishnamachari: May I ask the Honourable Minister if this firm
is to be given ten per cent. of the profits as part of its remuneration, or is there
any other fixed amount to be payable to them for & period of years in the
initial stages?

The Honourable Shri Jairamdas Doulatram: Well, I believe after the
Houourable Member has studied the statements which I have placéd on the
table, most of his &oubts will be cleared.

Shri T. T. Krishnamachari: The doubts can be cleared now.

The Honourable Shri Jairamdas Doulatram: I shall read out some of the
terms of the contract: .

“Royalty for the timber will be charged at the rates given below :

(i} Padauk, Zebrawood and (hooi ... As. 12 per cft. in log.
(i) Gurjan and Pynma and Silver Grey ... As. itto.
. T. Krishnamachari: I did.not ask that question.

The Honourable Shri Jairamdas Doulatram: I am giving vou information.

Shri T. T, Krishnamachari: It is gratuitous, and I am not in need of it. 1
wanfed an answer to the other question, namely, whether ten per cent. of the
profits is. to be assigned to this firm or any sum fixed during the initial stages?

The Honourable Shri Jairamdas Doulatram: I shall read out the clause
relating to profits:

“In additign to royalty, out of the met profits after paying all working expenses, commis-
sion to the promoting firms and taxes, an amount equal to six per cent, of the paid-up

capital of the Company shall be deducted and the remaining surplus will be divided in equal
proportions between the Company and the Government." .

Shri M. Ananthasayanam Ayyangar: Were all tenders broadcast throughout
Indis before the agreements were entered into with these firms?

The Honourable Shri Jairamdas Doulatram: Tenders were invited end
thirty three firms applied and after a very careful scrutiny only four could be
selected. One of the principal considerations was the financial standing of the
firm. The other was the capacity to organize labour to the extent requircd in &
far off place like Andamans.

Shri M. Ananthasayanam Ayyangar: Who are the Managing Agents of the
Hind Construction Limited?

The Honourable Shri Jairamdas Doulatram: Birla's.

Shri T. T. Khishnemachari: What is the total commitment of Govern-
ment in th's regard?

The Honourable Shri Jairamdas Doulatram: I shall require notice of thar

Shri T. T. Krishnamachari: What is the nature of the expert advice Govern
n:ent had before leasing out the forest to this firm?

The Honourable Shri Jairamdas Doulatram: I shall require notice of that.

8hri T. T. Krishnamacharl: Tt is a part of the question. The question is
there. Notice has already been given.

Mr. Speaker: The Honourable Member requires details of that expert
advice.

8hri T. T. Krishnamachari: It is presumed that the nature of the expert
advice should also be disclosed.

The Honourable Shri Jairamdas Doulatram: I think T might give a little
fuller reply to clear some of the points and give the background of this whole
contract.

About 1989 or 1940 our predecessors in office wanted to give this contraci to »
Buropean firm and during the war the matter remained in suspense. At th>
end of the war the whole question of exploiting the Andamans was considered
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and Government came to the decisions that they must have a determining
voice in this enterprise. Therefore there are a number of clauses, as will be
clear from a study of the agreement, which have guaranteed that Government
have got the dominant voice in this contract. The management of the forests
has to be by the Government. The working plans have to be planned out by
the Government. The Chairman of the Board of Directors has to be the no-
minee of the Government. 60 per cent. of the shares are to be held by the
‘Government and the public, 51 per cent. out of this to be held by Government.
‘The profits that can be earned by the firms are fixed. All these matters were
very carefuly considered. As a matter of fact the syndicate will continue to
work under the instructions of Government. It is open to the Government to
terminate the, agreement after two years notice. All these precautions have
been taken to see that the public interests are guaranteed. The whole matter
was thoroughly discussed and some kind of principle laid down as to the condi-
tions under which we can allow such firms to exploit the timber in Andamans.
The only thing they have got to do is the process from felling to selling but th=
plans have to he laid down by the Government.

Shri T. T. Krishnamachari: As Government is engaged in the explo tafion
of the forest resources directly in other parts of India, and as in this instance
there being only a very small residue of the actual work of exploitation left to
the firm, may I know whether, after taking into account the conditions that have
been mentioned by the Honourable Minister, Government could not undertake
this responsibility completely?

The Honourable Shri Jairamdas Doulatram: It was considered that in
the public intcrest the best way of exploiting these distant areas would b>
through private firms which had plenty of .organising capacity, financial starding
and experience in this timber exploitation.

Shri T. T. Krishnamachari: Ts it the conception of the Minister that publiz
interest is best served by the Government if certain financiers are given a
large portion of the profits that are legitimately due to the Government?

Mr. Speaker: That would be entering into an argument.

Prof. N. G. Ranga: Is it not a fact.that for a large number of vears the
Government of India themselves had Leen exploiting these forests, before the
war and they had the requisite knowledge as also the experts?

The Honourable Shri Jairamdas Doulatram: You mean the Andamans
Forests ?

Prof. N. G. Ranga: Yes.

The Honourable Shri Jairamdas Doulatram: I am not aware.

Shri B. Das: Are Government aware that some of the most rare timbers
in the world ure only to be found in the Andamans and therefore the scale of
rovalty that has been announced by the Honourable Minister is very low? Is
the Honourable Minister aware that such timber has so much value in. Euro-
pean countries for furniture and other purposes that he will have to revise the
scale of royalties for these rare timbers which the Andamans produces ?

The Honoursble Shri Jairamdas Doulatram: The royalty that has been
fixed has been so fixed on the consideration as to what is fair and after due
consideration of the conditions in distant Andamans.

DEFECTS IN THE PASSENGER AND MarL TRAINS RUN BY AssaM RAn.ways.

141. *Shri Rohini Kumar Ohaudhuri: (a) Will the Honourable Minister of
Railways be pleased to state whether Government are aware that the passenger
and mail trains run by Assam Railways have the following defects even now:

(i) that the water closets are not provided with lights in the mail trains;

(i) that some inter and third Class compartments in mail trains and almost
all such compartments in passenger trains are not provided with light;
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(iii) that the water cisterns in water closets leak and water supply is stopped
after about three hours of journey from the terminal stations;

(iv) that most of the roofs of

. compartments leak and great inconvenience
is caused when it rains; and

(v) that third class passengers have to travel on footboards?

(b) If so, what steps are being taken to remove these defects?

The Honourable Dr. John Matthai: (a) (i) and (i’).
occasfon, somz of the water closets and compartments may run without light
due to the bulbs being stolen. Since the formation of thig Railway, almost all
the rakes have been fitted with electric lights, but inspite of anti-theft fittings

heing used. theft of bulbs has continued, though probably mnot te the former
extent.

It is possible that, on

(iii) Coaches are not allowed to proceed from starting stations with leaking
taps and pipes, but most of the coaches are old and have not been adequately
overhauled for a long time, and it is possible that during the journey some taps
and pipes develop leaks.

(iv) Rail coaches on this Railway
war they were not sent to shopi
This has resulted in heavy arre

are not in a good state of repair, as during
8 regularly due to pressure_of military traffic.

i in ars of repair and overhauling work. Since the
Railway was partitioned adequate workshop capacity has not been available.

Endeavours are made to carry out, in sick lines, certain types of repairs includ-
ing attention to roofs, but progress generally is slow.

(v) Government are aware that unhappily overcrowding in railway trains on
the Assam Railway continues and that a few passengers do take recourse to the
dangerous practice of travelling on footboards. Unfortunately more trains or
bigger rakes cannot be provided due to shortage of rolling stock. Accommcdation
will be increased as coaching stosk becomes available.

(b) Everything possible is being done to restore normal travel facilities, but
the position cannot be entirely satisfactory until adequate workshops are pro-
vided. A senior officer has been vlaced on special duty to draw up a scheme
for a fullv mechanised workshop for the Assam Railway.

Shri Rohini Kumar Chaudhuri: May I know what efforts have actually
been made by Government to meet these difficulties, when these were made
and when Government expect that their efforts will bear fraition?

The Honourable Dr. John Matthai: This is a matter to which we lLave
given a good deal of attention. As regards the question of lights to which th=
Honourable Member has made special reference, it will interest him to know
that on the Bengal and Assam Railway before the war we used to provide 26,000
bulbs a year. Last year we provided about 24 times that number. In spite of
it lighting facilities have not been adequate and it seems to me therefore that
unless we are i1 & position to counter effectively the pilferage that is going on.
on a large scale particularly on the Assam Railway, it would not be possible for
us to meet this problem satisfactorily,

As far as the general condition of the coaches is concerned the Honqurable
Member is aware that as the result of the partition, the arrangement which we
made was that the Saidpur workshop should do repairs for the Assam Railwav.
Unfortunately this arrangement has not worked satisfactorily and therefore the
whole of that work now has to be done in the Dibrugarh workshop, which bhas
very little capacity. Therefore unless we are in a position to provxdg fresh work-
shop facilities the present unsatisfactory situation is likely to continue.

Mr. Speaker: I think all this was explained in the last budget debate.

. Shri Rohini Kumar Chaudhuri: As nothing hes been done since the last
budget session, this question has been put.
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INCONVENIENCE TO PUBLIC ON ACCOUNT OF INSUFFICIENT BUSEg PLYING BETWEEN
New DELEI AND DELHI

it

142. *shri Rohini EKumar Chaudhuri: Will the Honourable Minister of
Transport be pleased to state whether Government are aware: that there are
not sufficient number of City buses plying between New Delhi and Delhi and
that a great deal of inconvenience is therefore caused to the public?

The Honourable Dr. John Matthai: Government have received complaints
regarding the inadequacy of the service and the question of improving the pre-
sent transport arrangements is under consideration.

Shri Deshbandhu Qupta: What has happened to the proposal for taking
over the G. N. I. T, by Government? Has the agreement been completed and
when will it become effective?

The Homourable Dr. John Matthai: The position at present is that negotia-
tions are still continuing. I said, in anéwer to a question sometime ago, that
Government were thinking of acquiring a controlling interest in the G. N. 1. T.
That was the Lasis on which negotiations proceeded for a long while. But re-
cently they have made another proposal, that instead of Government acquiring
o controlling interest, Government should acquire the whole of the assets of
the concern. On that basis therefore the negotiations have got to continue for
sometime yet. In any case as far as we are concerned we propose either to
buy the whole of the G. N, I: T. or, at any rate, ¥ acquire a controlling interest.

Shri Deshbandhu Gupta: How long have these mnegotiations been in prog-
ress? Is it not a fact that the Honourable Minister's predecessor gave an
assurance to this House during the last Budget session that the agreement would
be concluded soon and that Government will have a controlling interest in the
company ?

The Honourable Dr. John Matthai: Last October I thought the arranze-
ments were going to be finalised on the basis that Government would acquire a
controlling interest. I had a series of discussions with the parties concerned
finalised but just a fort-night azo a further communication has come from them
and T thought that we had reached a stage where the arrangements could be
that they would rather have the whole interest bought by Government. 8o it is
necessary for us now to examine the matter again on that basis.

Bhri Desahbandhu Gupta: Will the Honourable Minister fix a date line
within which to conclude the agreement, whetever it be, because any deluy
would be to the detriment of the public interest.

The Honourable Dr. John Matthai: I am as snxious as the Honourable
Member to conclude the negotiations at the earliest possible date.

CARRIAGE OF AssaM MAILS To A¥D FROM CALCUTTA BY AIr

143. *Shri Rohini Eumar Chaudhuri: (a) Will the Honourable Minister of
Communications be pleased to state whether Government are aware that ordi-
nary mails i.e., letters and packets, for which extra postage for conveyvance
by air are not poid, are not carried by air from Caleutta to Gauhati, despite
the assurances given to that effect by Government on the floor of the House in
the last Autumn Session and the public announcement made by the Director
of Posts and Telegraphs, Assam, on the day of opening the Service?

(b) Are Government aware that mails to and from Assam are not carried
regularly bv. Pakistan Railways even now and if g0, do Government propose to
direct the Postal authorities to carrv Assam mails to and from Caleutta by air?

The Honourable Mr. Rafi Ahmed Kidwai: (a) No surcharged airma’ls and
first class unsurcharged mails are being given air conveyance hetween Caleutta
and Gauhati.

(b) TDoes not arise.
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() WRITTEN ANSWRS
DetaiLs oF WAR DisPoSAL MATERIAL LYING AT VARIOUS CENTRES AND THAT 3oLp
T0 ALLEN BERRY AWD Co.

144. *Dr. P. S. Deshmukh: (a) Will the Honoursble Minister of Industry

and Supply be pleasad to stute the names of centres at which War Dispcsal
material is still lying?

(b) Do Government propose to place on the table of the House a statement

gi\;inquet.ails of the articles lying at these centres with their approximate
values?

(¢) Do Government propose to give a complete list of articles sold to Allen
Berry and Co. together with the price for which each lot was sold giving details
of all the lots? = g e i

- The Honourable Dr. Syama Prasad Mookerjee: () A statement I showing
the various important Depots and Engineering Parks at present housing surplus
material is placed on the table of the Ho '

by The compilation of such a statement would involve time and labour ont
of proportion to the purpose it would serve. If information in respect of any

particular Depot is required I shall be glad to obtain and furnish it to the
Honourable Member.

(c) A statement II giving details of the lots and ﬁriaei at'which Vehicles etc.
were sold to Messrs. Allen Berry & Co. is placed on the fable of the House.

L18T 0F MaJ0R ORDNANCE, VERICLES AND MEDICAL STORES DEPOTS A8 WELL A8 E.1N.Cs PARS
axp Derors, Q.M.G..B. Foor Store DErots

J—
Staterment T

axp UBASS DeroTs.

Engincering Parks

1 Krishnarajapuram 10 Chandil
2 Secanderabad 11 Waltair
J Bombay 12 Barrackpore
4 Deolali 13 Lucknow
3 Vizagapatam 14 Allahabad
€ Arkonam 15 Jhansi -
7 Avadi 16  Jubbulpur
8 Coimbatore 17 Delhi Centt.
9 Ghorpuri
Enginesring Stores Depots
18 Cochin 22 Caleatta
19 Raipur 23 Kandivelli
20 Panagath 24 Kankipara
21 , Poona 25 Kurla
Vehicle Depots
28  Awvadi 32 Delhi Cantt.
27 Nirsa 33 Ranchi
28 Bambay 34 Becunderabad
29. Pawai Sub-Depot
30 Dhanbad 35 Dhanbad
31 Panagerh
Ordnance Derois
38 Kanpur 46 Ramgarh
£ i 8 4,
38 Muthra ubbulpur
3 9 Bhahjahanpur 49 Bombay (Nasik Road)
40 Kandivelli 50 Panagarh
41 Avadi 51 Chheoki
42 Kirkee 52 Fort William, Calcutts
43 Ferozepur 53 Dehu Roed.
44 Jamalpur 54 Secunderabad

456 Mokameh
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Medical Store Depots

55 Paipur 58 Bombay

56 Panagarh 59 Madras

57 Poora

- Depots* Holding QMG's Foodstuffs

60 R.S.D. Avaas 74 Mily. Farm, Ranchi

61 R.S.D. Pannagar 75 8. 8. D. Trimulgherry

62 8.8.D. Madras 76 Mily. Farm, Ferozepore

63 S.S. D. Bangalore \ 77 .Mily. Farm Dudwa

64 8.S.D. Bairagarh 78 Mily, Farm Sunsripore

65 S§.8.D. Poona 79 Mily. Farm Lucknow

66 8. S.D. Eastern Command 80 8. S.D. Bombay

67 8.S.D. Dehra Dun 81 No. 1 Ghee Centre, Agra

68 S.S.D. Calcutta 82 8. 8. D. Delhi Cantt

69 Mily, Farm, Allahabad 83 8. S. D. Delhi Fort

70 S. S. Dy Jhansi 84 S.S.D. Mhow

71 S.S.D. Kalyan 85 8. 8.D. Vizagapatam

72 Mily. Farm, Jullundar 86 S. 8. D. Coimbatore

73 Mily. Farm, Ambala 87 Mily. Farm, Meerut

OSASS, Depots
88 Taratols Depot, Calcutta 102 Kamarhaity Hangsar, Calcutta
89 H. E. Yard & Grade Mills Siding, 103 Coesipore Signal Depot, Calcutta
Calcutta. 104 Pahsrphur Signal Depot, Calcutta

90 Lothian Depot, Calcutta. 106 Alipur  Air Stip and Brooklyn
91 Albion Depot, Calcutta, Depot, Calcutta

92 Bhagawathi Depot, Calcutta 106 National Jute Millz, Calcutta
83 Brooklyn Depot, Calcutte 107 Upper Union Docks, Calcutta
94 Lebyon Depot, Calcutta 108 Belgurriah Depot, Calcutta

95 Kalighat Tanks, Calcutta 109 Kalighat Depot, Calcutta

96 Pharpur Timber Depot, Calcutta 110 Lekhapani Depot, Assam

97 Lansdowne Depot, Celcutta 111 Margherita Depot, Assam

98 Belghurriah G. E. 8. Caloutta 112 Tinsukia Depot, Assam

99 Hoboken G. E. 8. Caloutta 113 Titebar Depot. Assam
100 Kalaikunda Depot, Calcutta 114 Nakachari Depot, Assem
101 Kamarhatty W/House, Calcutta 115 Makum Depot, Aseam

116 VU. 8. A. 8. S. Depot, Factory Rd.,
New Delhi
Depots Under Tata Asrcraft, Lid.
117 Titaghur Depot, Titaghur . 120 Agra Depot, Agra
24 Parganas. 121 Allehabad Depot, Allahabad

118 Pannagsr Depot, Pannagar 122 Jodhpur Depot

119 Ranaghat Depot, Ranaghat 123 Salawas Depot

i
Statemens 11

SROWING THE DBSCRIPTION AND SALE VALUE OF AMERICAN SURPLUS STORES SOLD TO mm,
ALLEN BERRY AND COMPANY

Stores Quantsty_ Sale Price
(i) Motor Cers . . . . 153 Nos.
Motor Cycles . . 352 Nos. -~
Tractors . . . . 678 Nos.
Trailora and Semi trailers . 9,134 Nos.
Trucks of various sizes . . 22,282 Nos. 4,30,00,000 (Two bulk
deals of Re. 1'80°
32,599 Nos. crores and Rs. 2°50

—_— crores).
Note.—Quantities are approximate. Sale was on the basie of whole Depots and not according
to specified numbers.
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(#3) M. T. Spare parts at Rs. 250 per ton nett 16,000 tons nett (approx) 40,00,000
(#33) Vehi;:le Assembly and reconditioning 1 No. 15,00,000
plant
(w) Jeeps. . . . . . . 200Nos. )
Dodge Trucks . . . . . 991 Nos. 91,32,500
- Traotors . . . . . « 200 Nos. } .
(v) Hangars . . . B . . J Nos. 1,12,500
(vi) Brake fluid Hyd:n 53 gallon drums. + 25 Drums 419
(vi?) Subsistence Stores . . . . 1,332
(v#e2) Spare for drum plant . . . 13,000
(¢xz) 1 Steam Laumch - . . 30,000

PoLioy re DisposaL OF WAR MATERIALS

145. *Dr. P. S. Deshmukh: (a) Will the Honourabie Minister of Indusiry
and Supply be pleased to state the policy regarding disposul of war materials
that is in vogue?

(b) Has the policy undergone any change since 2nd Septémber, 19462  If
80, what? ,

(c) Have any cases of corruption in the disposal ¢z war materials Leen
brought to the notice of Government and if so, how many?

The Honourable Dr. Syama Prasad Mookerjesa: (s) The general policy
regarding disposal is that the requirements of the Central and Local Govern-
ments should have first claim; that disposal of commodities which are subject to
a Government control should be effected in the same way as obtains under the
control system in operation; and that otherwise all Disposals articles should be
sold by auction or through open methods of tender with fixed reserve prices.

(b) The new Government, shortly after they took office on the 2nd of
September 1946, appointed a Disposals Enquiry Committee. A copy of the
Resolution setting up this Committee is tabled. Under the previous disposals
policy, speed of disposals and the obtaining of the maximum price were the
chief considerations, and considerable quantities of stores were sold on the basis
of negotiation. As a result of the recommendations of the Enquiry Committee,
the method of negotiation has been to a large extent give up, and the policy
now is to give the greatest possible publicity to the stores available. The prime
objective of present disposals policy is to ensure the most beneficial use of
surplus goods. For that reason disposals have recently been considerably
slowed down to enable Government to ensure that the maximum use of surplus
stores is made for the purpose of relief and rehabilitation. In order io assist
Government in ensuring that suitable use is made of disposals stores for indus-
trial purposes, it is proposed to establish a committee to inspect and examine
surplus plant, machinery and raw materials and advise Government on the
best methods of their utilisation in .industry.

(c) There have been many vague allegations of corruption. But the Dis-
posals Enquiry Committee reported that they found no definite indications of
it, and Government are satisfied that the revised .methods of disposal now beiny
adopted have reduced the possibilities of corruption to the minimum possible.
When complainte of corruption are received they are investigated, but 2o far no
case has ever been substantiated.

Resolution.
GOVERNMENT OF INDIA
DEPARTMENT OF INDUSTRIES AND SUPPLIES
New Delhi, the 12th October, 1946

RESOLUTION

In order to have the advantage of some outside study of the problemn' and difficultics so
tered in the disposal of war surpluses, the Government of India have decided to

No. D-1 (265).

far
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appoint a emall Committee which will operate on the terms of refereace below :

(i) To review the problems of the Department and to advise whether the organisation,
personnel, and class of officer and staff are adequate and suitable for handling
these problems.

(ii) To advise whether the methods of disposal in themselves are suited to producing
results which are :

(a) in the interests of the public,

(b) expeditions.
{iii) To .advise whether, in their view, there are definite indications of corruption.
(iv) And in general to suggest methods of improving the performance and standards.

2. The Committee will be called the Disposals Enquiry Committee and will consist of Sir
Maurice Gwyer and Dewan Bahadur Sir T. Vijayaraghavacharya, Mr. 8. Bhoothalingam,
O.B.E., I.C.8., will act as Secretary to the Committee.

3. It is expected that the Committee should be able to report within one month.

INVESTIGATION INTO THE CONDUCT OF TEXTILE COMMISSIONER SERVING IN CENTRAI,
PROVINOES AND BERAR

146. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Industry
and Supply be pleased to state the name of the Textile Commissioner serving
in Central Provinces and Berar?

(b) Is it a fact that the Police have discovered some evidence against him?

(¢) Do Government propose to lay on the table of the House a statement
containing the information?

(d) What stage has the investigation reached?

(e) From what date has this Textile Commissioner been working in Central
Provinces and Berar?

The Honourable Dr. Syama Prasad Mookerjee: (a) to (8). 'The Provincial
Textile Commissioner is an officer of the Provincial Government and this ques-
tion should properly be put in the Provincial Legislature.” However nformation
has been called for.

CLASSIFIED L1ST OF VARIOUS FACTORIES LOCATED IN WEST PUNJAB AND SIND BEFORE
PARTITION.

147. *Dr, P, 8. Deshmukh: (a) Will the Honoursble Minister of Industry
and Supply be pleased to lay on the table of the House a classified list of
various factories located in West Punjab and Sind before partition?

(b) How many of these belong to people who are now in India?

The Honourable Dr. Syama Prasad Mookerjee: {a) and (b). The informa-
tion is being collected and will be laid on the table of the House.

GOVERNMENT SUBSIDY OX SUGAR USED BY FRUIT PRESERVATION ASSOCIATION

148, *Diwan Chaman Lall: Will the Honourable Minister of Food be
pleased to state:

(a) whether it is a fact that the quantity of sugar frozen was 90,000 tons in
all;

(b) whether it is a fact that the frozen price was Rs. 18/8 per maund;

(c) whether this sugar was available ex-factory at about Rs. 21 per maund;

(d) whether Government propose to set aside 10,000 maunds for the bene-
fit of the Fruit Preservation Association; and

(e) whether Government have decided to give a subsidy to the Association
of at least Re. -/8/6 per pound on sugar used for the purpose of Jams, Canned
fruite, Squashes, etc., applicable to factories produeing more than 600 tons
per year?
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The Honourable Shri Jairamdas Doulatram: (a) The quantity of sugar
frozen is 89,740 tons. :

(b) and (c). The frozen price was not Rs. 16/8/- but the ex-factory price,
which was Rs. 21/4/- per maund for the standard grade.

(d) The mater is under consideration.

(e) A proposal to this effect has been made by the Fruit Preservers’ Asso-
ciation, and is under examination. At present the price of sugar which may be
made available to the Fruit Preservation Industry by Sugar Millers is under
discussion between them, the Fruit Preservation Industry and Government,
and after the outcome of their discussions, a decision will be taken whether any
subsidy should be given or not,

BREACH OF CONVENTION IN GIVING PUBLICITY TO SHORT
NOTICE QUESTIONS IN THE PRESS BEFORE BEING
ANSWERED IN THE HOUSE

Mr, Speaker: Before I call upon Shri Ananthasayanam Ayyangar to put
his short notice question, I have to invite the attention of the House to an

12 Kooy important breach of the conventions of the House in the fact that, I
found that this question got publicity in the press yesterday. I mighs
just invite the attention of Honourable Members to the desirability and the
necessity also, of no question or motion find'ng publicity in the press before mot
only these are admitted but, so far as questions are concerned, before they nre
enswered in the House. It is fair both to the House as also to the Government
that the question and answer should go to the public together. I only wanted to
invite the attention of the House, and also of the Press, to this fact.

Shri M. Ananthasayanam Ayyangar: Sir, 1 was equally surprised to note
that there had been a reference to the question in the 'press. That is why I
asked the question yesterday whether the question. was admitted or not because
when once it had appeared 1 wanted to be clear about it. I am extremely sorry
it got publicized and I do not know how it got publicized. It is equally a sur-
prise to me.

SHORT NOTICE QUESTION AND ANSWER

PiE0AUTIONS AGAINST ATTEMPTS ON LIFE OF MAHATMA GANDH AFTER
. Boms ExrrosioN
Shri M. Ananthasayanam Ayyangar: (a) Will the Honourable Minister of
Honte Affairs be pleased to state, whether, in view of the fact that there was a
homb explosion in the prayer ground at the residence of Mahatma Gandhj a
few days prior to his being shot at, any preeautions were taken by Govern-
ment to prevent a repetition of the incident? If not, why not?

(b) If necessary precautions were taken, do Government propose to disclose
them, without affecting public interest or the investigation relating to the
Assassination of Mahatma Gandhi?

(c) Are sufficient steps being taken to protect the lives of the Honourable
Ministers of Government against such attacks?

The Honourable Sardar Vallabhbhai Patel: (s) and (b). Prior to the bomb
explosion the guard at the Birla House where Gandhiji was stdying consisted
of one Head Constable and 4 Foot Constables,  After the bomb outrage, the
guard placed at Birla House and their respective duties and functions were as
follows: (i) Cne Assistant Sub-Inspector of Police, two Head Constables and
sixteen foot constables were employed at the entrance and at various important
points near the main building and at the place where the meeting was held.
They had instructions to stop all persons who appeared to be doubtful charac-
ters.
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(ii) A plain clothes staff of one Sub-Inspector, four Head Constables and
tweo constables, all armed with ravolvers. were deputed for personal protection.
Their duty was to watch suspicious characters at the prayer meeting and act
promptly in the event of any indication of trouble or threat to life. They were
posted mixed with the crowd at the prayer meeting.

(i) Three plain clothes men were stationed on the path leading from the
nain building to the place where praver meetings were held. They were to
deal with suspicious characters or to prevent any of the crowd from attacking
Gandhiji while he was on his way to the platform at the prayer meeting and
back.

(iv) A swmall detachment of troops consisting of one N. C. O. and above
twenty men were placed on duty for patrolling the compound apd
ingress of visitors from over the boundry walls.

The Police considered that to make these precautions more effective
they should search every stranger going into the compound for attending the
prayer meetines or at other times. The Superintendent of Police, New Delhi,
approached Gandhiji's staff with this proposal but was told that Gandhiji
would not agree to this. The D. I. G. also approached Gandhiji’s staff but with
the same result. The D. I. G. then saw Gandhiji and personally represented
to him that there was danger and they should be allowed the facilities asked
for, otherwise they would be discredited if anything untoward happened, but
Gandhiji would not agree. He said that his life was in the hands of God, that
it he had to die no precautions could save him and that he would aot agree to
anybody being restricted from coming to the prayer meetings or anybody being
allowed to come between his audience and himself. I myself pleaded with
Gandhiji for allowing the Police to do their duty in regard to his protection,
but without success. To my profound regret and utter sorrow and to the
irreparable loss of all of us, the nation and the world, the weak spot, both I and
the police had apprehended, was deceitfully and successfully exploited by the
assassin and Gandhiji’s prophetic words that ‘‘if he had to die no precautious
could save him" came frue. :

(c) As far as possible and consistent with the wishes and inclinations of the
Honourable Ministers concerned, sufficient precautionary measures have been
taken to protect their lives.

Pandit Balkrishna Sharma: Is it a fact that any Superintendent of Police
was asked to he present at the Time of the prayer meeting and that on this
fateful day the Superintendent was not there?

The Honourable Sardar Vallabhbhaj Patel: There were plenty of armed
police but I have no information whether the Superintendent  was or was nos
there. But I will make enquiries.

Pandit Balkrishna Sharma: On the day of the explosion of the bomb Hotel
Marina was searched and some clothes were found marked with the initials
‘N. V. G.'—Nathuram Vinayak Godse—and on that information the police
went to Bombay and asked the Bombay police to find out this man. The
Bombay police returned our police saying that they were on the track of that
man but somehow they lost the track. Is it a fact that they had lost the track
of Nathuram Godse?

The Honourable Sardar Vallabhbhai Patel: It is difficult, or rather it is
inadvisable to disclose all the facts that are under investigation. I can only say
this that an officer was sent to Bombay immediately after the arrest of
the first offender who threw the bomb and after taking his statement.
to contact the Bombay C. I D. As a result of their discussions it
was thought that some persons should be arrested. But then it was considered
inadvisable to have the arrests made immediately as othiers who were involved
in the conspiracy might get a clue and go underground or run away. Therefore,
both the Bombay Police and the Delhi C. I. P., after consultation, came to the

preventing
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copcfuaion that the conspiracy should be further pursued and a little more time
might be taken. It is also true thut they were on the track of these people, but
they were not all in Bombay. .

Pandit Balkrishna Sharma: If the information is not in any way going to
affect the investigation of the case may I ask if it is true that Nathuram Godse
tretvelled back to Delhi by aeroplane?

The Honourable Sardar Vallabhbhai Patel: I do not think that it is proper
to disclose matters under investigation. ’

Shri Deshbandhu Gupta: Was it not possible for the Delhi C. I. D. to pro-
cure photographs of the assassin from Bombay if it is correct that he was named
by the person arrested earlier, and to have supplied the photographs to the
people who were on the watch at the prayer meeting so as to make it easier for
the watch and ward people to identify the assassin and arrest him in time?

The Honourable Sardar VaHabhbhai Patel: What the Delhi police did in
pursuance of the informafion received was to_ trace these people. But all of
them were not at one plagés it-was not possible to take photographs i people
who were not in Bombay.* : '

Shri L. KrishnaswamidBharathi - Ts it a fact that this Government was in-
formed by the Bombay police that a desperste character had left Bombay in
pursuance of this conspiracy?

The Honourable Sardar Vallabhbhai Patel: That is not so.

Shri H. V. Eamath: Are Government aware that as a sequel to the great
tragedy that hus overtaken us, certain groups snd individusls are foisting the
entire blame on the Home Minister alone, thus trying to sow discord in the
Government’s ranks and creating confusion in people’s minds?

Mr. Speaker: Order. order. Next question.

Shri Rohini Kumar Chaudhuri: May I know if it is customary for the police
to -consult the convenicnce of the person whom  they are commissioned to
prétect? As B matter of fact they never consult the Govermor Geueral or
Governor in tms matter. .

The Honourable Sardar Vallabhbhai Patel: In the preseni. case the person
concerned was a differqnt person and it was not possible for the police to do any-
thing without consultifg him.

Shri Rohini Kumar' Chandhuri: But in view of what has happened, will
the Honoursble Minister please see that the entire question of protection ir
Jeft in the hands of the police?

Mr. Speaker: Order, order. It is entering into argument.

Shri Rohini-Xumar Chaudhuri: T am only saying that in future the matter
should be. lef to seretion of the police.

Mr, Speaker: t will obviously depend on the person concerned.

Pandit Balkrishna Sharma: As a matter of fact that Honourable the Home
Minister has said in reply thet arrangements for the protection of our Ministers
have been made consistently with their wishes, There are somg of our Ministers
whose wishes in the matter, I submit, should not be taken 'Ento mnmdaerag;l
because . . . . . s '

Mr. Speaker: That is not asking for information, That is arguing the matter.

Shri Rohini Kumar Ohsudhuri: May I know, 8ir how is it that one Bag]nu,
Mali, grappled with the assailant first and that the police came only some time
afterwards? Where were the police at that time? .

The Honourable Sardar Vallabhbhai Patel: I caunot say whether the polioe
ssme first or the mali came first. It ‘s merely newspaper report. .
= Mr. Speaker: I think it is better not to enter into the question in greater
deti®. Tt is neithe advisable nor in the public interest.



MINIMUM WAGES BILL
The Honourable Shri Jaglivan Ram (Minister for Labour): Bir, I beg to
mQve:

“That the Bill to provide for fixing minimum wages in certain employments, as reported
by the Select Committee, be taken into consideration.” .

This Bill, Sir, had a very chequered career. 1t was introduced by my pre-
decessor, the Honourable Dr. Ambedkar, in the old Legislative Assembly in
the year 1946. It was referred to a Select Committee the same year, but in
the meantime the old Legislative Assembly ceased functioning and the Bill
had again tq be referred to & Select Committee or rather the Select Committee
had to be reconstituted in November last. The Select Committee since then
has considered the Bill and reported as 1 presented on the 28th of January.
The necessity for a piece of legislation of this nature is paramount in our
country, especially in those employments where the workers are not in a posi-
tion to organize themselves and get their grievances removed and their legiti-
mate demands fulfilled by the employers. In those industries where a large
number of workefs tre employed or where there are facilities and conveniepses
for trade union workers to organize the labourers in those concerns, it is not so
desirable as in the case of those workers who are scattered mostly in the rural
areas where the trade union workers do not find it convenient to go and orga-
nize them and do something tangible for them. The inevitable result of all
this Las been that the workers in a very large number of industries, mostly
situated in rural areas or in small towns, get wages which are not at all consis-
tent with the labour that is put in in the operation of their work, and these in-
dustries are popularly known as sweated industries. The Bill provides that
something might be done to improve the lot of the workers in these sweated
industries, The schedule in which certain industries have been enumerated
is not exhaustive. I would suy the schedule is simply illustrative. But
while including the various industries in the schedule, we had to take into
consideration the factor that many of the provincial governments will not be
in a position to take many industries at the same time, more so when we are
limiting the period for the provisions of this Act to be put into execution only
to two years in respect of Schedule T aud to three years in respect of Schedule
II. But there is provision that the Provincial Government concerned, if they
so choose, may include in the schedule any number of industries which they
may find they are in a position to take into their hands as esrly as possible.
The provisions of this Bill are not so complicated and there have been definite
improvements made in the Select Committee over the original Bill. The Pro-
vincial Governments will set up Advisory Committees which, after making in-
vestigations, will make recommendations to Provincia]l Governments for the
fixation of minimum wages in the industries given in the schedule. The Pros
vincial Governments may, on their own initiative, also fix the minimum
wages. This piece of legislation is very necessary. As a matter of fact, Sir,
this should have been on the statute book long before. I hope that the House
will unanimously adopt this legislation.

Mr, Speaker: Motion moved:

‘“That the Bill to provide for fixing minimum wages in certain employments, as reported
by the Select Committee, be taken into consideration.”

Shri Harihar Nath Shastri (U. P.: General): I rise just to spesk a few
words in support of the motion. It is one of those few measures that have
long been overdue in this country and*for which the working class has constantly
been agitating for the last 20 years. In fact the question of setting up a
minimum wage fixing machinery came to the forefront and it aroused consider-
able interest in this country as far back as 1928, when the Internstional Lmbour
Conference adopted a ‘convention which ‘eontemplated the creaticn of such a
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machmpry L case ot trades in which no arrangements existed for the effective
regulatl‘on of wages by collective bargaining and where wages were exceedingly
- low. The question as to the nature of such machinery and also the trades to
Wh.ch it may apply was left by the LT.C. to the Member States. This Cow-
vention has been ratified and is in operation in almost all the European coun-
tries, but so far as the Government of Indis is concerned, they came to the
conclusion in the year 1929 that they could not give any indication of the possi-
ble ratificat:on of this Convention at that moment until a thorough enquiry as
regards the practicability of such ratification had been held. The subject was
carefully examined by the Royal Commission on Labour in the year 1930 and
it opined that machinery for fixing minimum wages should be created in trades
in which wages were exceedingly low. The Commission, however, could not
suggest any such frades as it felt that in the absence of reliable information as
regards the rates and earnings it would be unwise to attempt .any legislation
on the lines of this Convention. It recommended that a selection be made of
she industries in which there was a strong presumption that wages were exceed-
ingly low and that conditions warranted detailed investigations and that after
the investigations took place, necessary legislation in_that direction should be
undertaken. For full 12 years the Government of India overlooked this im-
portant subject and made no effort in that direction. It was only in the year
1943 that the subject was opened by the Tripartite Labour Conference of the
Government of India, where a Resolution was passed urging on the Govern-
ment, the advisability of setting up a Committee to investigate questions of
wages and earnings wth a view to provide adequate materials on which to plan
& policy of social security to the country. In pursuance of that Resolution,
the Government of India set up an Expert Committee and that Committee
made enquiries into 38 selected indusiries and trades whose Reports on the
subject were separately published by the Government of India. The final
Report was published in the year 1946. 1 am grateful to the Government and
particularly, to the Honourable Minister for Labour, that he took the earliest
opportunity after the publication of these Reports to take up the question of
introducing a Bill relating to the fixation of minimum wages.

Out of the 38 trades in which investigations were carried out by the Com-
mittee, the Government prepared a Schedule of 12 trades where the wage
fixation machinery should apply in the first instance. So far as the Schedule
goes, I must say this has been very carefully prepared and not one superfluous
item has been added. .In each of these, wages are scandalously low and for
the information of the House I shall just quote a few instances.

In the Beedi industry, minimum wages to children are 4 as. to 6 as. in
Bengal and 38 as. to 4 as. in C.P. and Berar. As for adults, the minimum in
South India is Rs. 18-4-0, in C.P. and Berar Rs. 18, in Bombay though the
minimum for men is no doubt Rs. 30 the minimum for women is only Rs. 16.

In the Tanneries, the minimum wage in Madras is 8 as., in Bengal 8 ss.
and in Cawnpore 6 as. . .

In the Carpet Weaving Industry in Mirzapur situated in U.P., the wages
are Rs. 15. In Srinagar it is Rs. 12 and in Amritsar it is Rs. 10-8-0.

In the Shellac Industry in Bihar, the minimum wages are Rs. 5, in C.P.
8 as. per day and in Mirzapur 8 as.

In the Mica Mine Industry in 1944 the wages of an unskilled cooly were
8 as. and that of females 7% as. s

In Plantations, the average monthly cash earnings in the Assam Valley in
the year 1944 was Rs. 9-10-3 and in the Surmsa Valley Rs. 7-18-7.

In Rice Mills, the minimum wages in Madras were 8 as. and 7 pies, in C.P.
8 as., in Bihar 8 as., and in Orissa 6 as.

340
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From the above figures it would be seen that conditions in these industries
are most disgraceful. Workers employed there—especially those who are un-
skilled—are on the verge of starvation and if any legislation is urgently needed
for them, it is for them. The present measure no doubt will prove s blessing
to workers employed in these industries.

Along \t{ij;h the Select Committee Report, theve™is a note attached from my
esteemed friend Diwan Chaman Lall. I fully endorse his viewpoint that
minimum wage should be fixed on the basis of a living wage. In fact, this is
one of the basic demands that the working class of this country is agitating for.
1 do appreciate that it will not be possible at the present moment to realise the
objective of a, living wage to industrial workers in most of the industries. From
the opinion expressed by eminent economists of this country, the living wage of
a worker having a wife and two children should be some:\%ere near Rs. 140.

It is obvious we cannot have it in every industry at the present moment.
All the same it is clear that the worker cannot put up with the present deplora-
ble state of affairs. He is willing to reconcile himself to a position in which
he is a victim of the worst kind of exploitation. A fair wage, a wage that may
enable him to lead a decent standard of living in conformity with the economic
standard of our country must be assured to him. In certain bigger industries
minimum basic wages on this basis have already been fixed and I am sure there
will be a general and substantial rise in wages of workers employed in indus-
tries that this particular Bill seeks to cover.

There is just one word that I should submit before I finish. There are
certain industries that in my opinion should have been included in the Sche-
dule. Conditions of workers employed in them are as bad if not worse as in
those trades that have been included in the Schedule. It was from that poinp
of view that 1 gave notice to move certain amendments in this connection.
But 1 have only just now very carefully heard the speech of the Honourable
Minister in which he says that the Schedule is not exhaustive, but it is simply
illustrative, and in view of that assurance and in view of a separate clause in
the Bill which empowers the Provincial Government to revise the Schedule
and to add new industries in it, I do not propose fo press my amendment.

With these few words, Sir, I congratulate the Honourable Minister and
offer him on behalf of myself and the working class of this country its grateful-
ness and I am sure this Bill will prove a boon to the working class of this
country, who have been expecting since this Government came into power
that ameliorative measures w'll be brought forward to advance their welfare.

Kazi Syed Karimuddin (C. P. and Berar: Muslim): Mr. Speaker, Sir, by
bringing this Bill, the Ministry of Labour deserves our sincere congratulations.
The Labour problem in India was greatly neglected in the days of the foreign
domination and it was left to private enterprise and private enterprise took
unfair advantage of the weakness of the labour when they had no power to
sustain and to hold out against the capitalists. I am also, Bir, very much
satisfied at the rapidity with which the recommendations of the International
Labour Conference regarding the minimum wages have been implemented by
this Government.

The speaker who preceded me, Sir, has cited the standard of wages in C.P.
regarding tho beedi factories. In my opinion, I do not think what he has
given out is an authoritative figure about the standard of wages in these
factories. In 1947 and 1948 the wages sre more than what he has cited today.

In regard to 2 or 3 provisions of this Bill, I want to draw the attention of
the Minister in charge of this Bill. $n clause 22 it has been laid down that
no complaint will be taken cognizance of without a formal complaint by the
Department; secondly not without sanction: and thirdly the complain$ should
be lodged within 6 months from the date of the commission of the offence;
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but in clause 23 exemption of employer from liability in certain cases is pro-

vided. What is stated in clause 23 is this: if an employer is prosecuted and he

comes in court, he can make application to the court that somebody else has

committed the offence and not he and he be brought to the court and on sum-

moning him the offence will be laid aganst the second accused and the first
trial will wait till the second trial is acquitted.

On a perusal of clause 28 as it stands I think this is just like a case that if
& man is prosecuted for murder, he makes an application that somebody else be
prosecuted and be brought before the court and tried first. In my opinion this
is inconsistent with both Criminal Law and Procedure. In the .case of the
employer making an application against the other man the provision of sanction
is dispensed with and the period of 6 months is dispensed with, and a complaint
scan be lodged by him. The result will be that such complaints will be vexa-
tious. Suppose there is a rich employer and he asks his servant to admit and
accordingly he will prosecute him. He will come to the court and accept the
mistake and the employer will be acquitted. In my opinion this is a very
peculiar provision of law which is inconsistent with the laid down principles of
criminal jurisprudence. Therefore, I would like before this Act is put clause
by clause that the Labour Minister considers this and takes away this clause 23.

In regard to the provisions of clause 19 there is no penalty provided at all
in the Act. In sub-clauses (b) and (c) of clause 19 it is laid down that ‘the
Inspector may examine any person whom he finds in any such premises or place
and who, he has reasonable cause to believe, is an employee employed therein or
an employee to whom work is given out therein; and require any person giving
out work and any outworkers, to give any information, which is in his power
to give and take copies of any register etc.” Suppose the employee refuses to
give the information, what is the penalty provided in the Bill? Therefore,

- my submission is that there should be a penal clause if there is an offence
contravening the provisions of clause 19. This is all that I want.

Shri B. Da8 (Orissa: General): Mr. Speaker, Sir, I congratulate the work-
ing classes of India and their external labour leaders for obtaining the Utopia
which they have all along been dreaming and which they have not accomplished,
but which may now be achieved through the kindness of my Honourable friend
Srijut Jagjivan Ram. B8ir, I was against nationalisation of industry, but after
reading the Select Committee report on the Minimum Wages Bill I am whole-
heartedly for nationalisation of all industries in India. Not only that; I am
also for nationalisation of Government in the sense that only the working
classes and those who are working with them and claiming the Utopia of which
they have been reading and dreaming should be members of Government so
that they cen work these nationalised industries properly in their own light.
I cannot visualise any one can work this Minimum Wages Bill when it is passed.
I am grateful to my Honourable friend Mr. Shastri for giving us the back-
ground of minimum wages, how people were cautious and wanted to go slowly.
In 1044 the Government of India appointed Committees and they came to a
decision and that decision was implemented by my Honourable friend Dr.
Ambedkar. That Bill contained 19 clauses and the new Bill which has emerged
from the Select Committee contains 30 clauses. These two Labour Ministers
are also Ministers in the present National Government. They are great patriots;
they have conceived the Utopia of the working classes in such a way that I
can predict that it will be unworkable. The industries will not survive, the
cost of living will go up. The working “classes may aspire to the minimum
standard of wages of Rs. 140 a month as my friend Mr. Shastri would want.
T hope that day will come but that is & day which even Mr. Shastri who is a
much younger man than myself may not envisage.
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. Prof. Shibban Lal Saksena (U. P.: General): Are you opposing the Bill?

Shri B. Das: I am just making certain observations. Unfortunateiy the
Select Committee did not have any one from the employers’ side. - There were
one or two bub they were silent, e.g., Shri Rohini Kumar Chaudburi, Shri
Ramalingam Chettiar, Mr. Ishaq Seth, ete.

Prof. Shibban Lal Saksena: They were converted.

Shri B. Das: 1 am glad, and I wish to be converted too. But allow me,
while you have got your Utopia, to register my views. 1 am not an employer
dut just an industrial brain who feels and says what he feels sincerely and
righteously.

Sir, I congratulate my very good friend Prof. Ranga who has attained what
he conceived and dreamed as his Utopia for agricultural labour. My impres-
-sion is—I may be corrected if wrong—that agricultural labour in India is some-
thing like 75 per cent., and I think it will come to 10 crores or a little more.
My Honourable friend wants to fix minimum wages for them. Of course the
.Central Government and the Select Committee which consisted of labour
leaders from all over India have dressed up the baby that was left over by Dr.
Ambedkar, and we will have to nurse it. The Central Government have no
responsibility nor the labour leaders in this House who may perhaps find them-
selves as members of the Central Advisory Board. Thea who will do it? The
appropriate Government. The appropriate Government now means the nine
Provineial Governments. 1 do not know if State labour comes in at any stage.
The Bill is silent about that. Although in clause (1) it is said that the Bill
.extends to all provinces of India, the Bill is drafted in such a way that it may
apply to States. As to how far by legislation or by agreement or by concur-
rence the Central (Government will be able to persuade the Stutes to adopt
this Utopian condition of living for the working classes in the States I have
my own doubts. But, as I was saying, the appropriate Governments have
been asked to nurse this foreign baby. We are all Indians and have our Indian
ways and social conditions. To nurse this baby conceived at Geneva it took
the Government of India all the years from 1929 to 1947 to produce this Bill.
How can the Provinc'sl Governments, pre-occupied as they are and most of
them ignorant of labour administration ~except the Government of Bombay,
frame these rules? How can they carry out these millions of obligations and
responsibilities that are thrust on them? They are of average mind eand
average standard of culture and intellect as any one of us here. I do not kmow
tiow the dreams of the working clags leaders which have been concentrated and
given shape and form in the Minimum Wages Bill will be practised by the
Provincial Governments. Unfortunately the Central Government takes no res-
ponsibility in any matter at all. It leaves it to other Governments and to the
great leaders of the kisans and mazdoors—like my Honourable friend Prof.
Ranga—to go to every province and demand that agricultural labour should be
paid so much. It is not the low scale of 1944 as read out by my Honourable
friend Mr. Shastri; we know what has happened in 1948, when we are paying
$hrice the previous wages everywhere. I will just quote one instance because
T had & letter from my business house at Cuttack. Diesel oil that was sold at
Rs. 55 a ton during the war rose to Rs. 130. Then it went down to Rs. 100
fn the middle of 1946 and now it has gone up to Rs. 160. Part of it is no
doubt due to the agitation of the working classes in the U.S.A. who want higher
wages. It is a vicious circle that we live in. The working classes want more
wages and a higher standard of living. At the.end of every war labour wants
better conditions of Tiving. But we in India are not so vicious that our em-
ployers and workers would fight like dogs and cats. We are all one people with
one mind. But in the U.S.A. and the U.K. and other foreign countries the
#wo live in water-tight compartments and no one understands the other. My
Honourable friend Mr. Kamath says he does not understand farm labour and
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it is Prof. Ranga who advises him as to what wages are to be paid. But do I
not understand my own farm labour—though I have only a few acres of land—
that I will be advised by an extraneous agency from Bombay City that will
advocate salaries and wages which my Honourable friend’s province will never
be able to bear in industry or in agriculture? Sir, I msy be asked why 1 did
not give any amendments to the clauses of this Bill. But when I find that all
are agreed that Utopia must be there it is no use my giving any amendments.
But I do say that it is the intention of the new draft that has emerged and I
find that of the 83 clauses 13 clauses are completely new. This is due to the
greed and inhibitions of the labour leaders from the time of the Whitley Com-
mission when my friend Diwan Chaman Lall left it. Its report. is voluminous
but nc action appears to have been taken upto now. It has in this Bill been
crystalised and-given shape and form, but whether it can be put into action, I
have great doubts. I hope.my Honourable friend will not bring amendments
.in a year or two saying that such and such a clause should be changed as it
was unworkable.

The Committee has been very clever. Everything has been left to the Pro-
vincial Government and it is possible that the Provincial Government may not
understand the implications of this Bill.

”™ i . -

1 am a small employer and T am wondering why the clerical section hag
been included in the definition as part of the workmen. What pertains to
Bombay and Calcutta we should not put into practice all over India. The
elerk is as much part of the Managing Agent and Employers as the Managing
‘Agent himself. "There is nothing sacred in the management of any industrial
concern. The moment anything is written in the book the clerk goes to his
trade union and tells everything to the working classes. I am a non-violent
man and I want my clerk to be non-violent and not steal & march on the em-
ployer and try to manufacture grievances where perhaps no grievances exist.

I went over the schedule with regard to whici my Honourable friend, Mr.
Bhastri with his weighty consideration made the observation that it includes
every profession. I am speaking on behalf of the employers. I wish there
were & clause here that the employer could have! minimum wages. After this
has been given effect to the employer will not be left even with bresd and
butter t

P, N. 6. Ranga (Madrag: General): We have offered them 5 per cent.
and yet they are making so much noise !

Shri B. Das: That'5 per cent. offered by the Congress Economic Committeo
will come later on. I am getting old. I have yet to see one gentleman who
advocated the cause of labour and socialism in India write a book on the socialist
economic structure of the working classes of India. It is all right to say that
the industry will be satisfied with 5 per cent. but let Prof. Ranga, a greaf
economist, and Prof. Saksens and others see how their theory, when applied
in practice, will work the national economics which they trot out at times
without thinking. I am not advocating a capital system of economics but I
would say that we are just part of that machinery that is continuing: that the
life of employers is a little bit capitalistic in design and thought. Thgt machi-
‘nery has its economics worked out. It is going on maintaining certain stand-
ards of life. Though Prof. Ranga may be an important member of the Work-
ing Committee, yet I, as a Congressman, am entitled to examine and see how
that 5 per cent. basis will work and how India will be prosperous. Th.e othe.r
day I made the same observation. The labour demand cannot be satisfied if
industry dies out. and if nationalisation is worked out according to a plan which
nobody barring the working class leaders can work out in the way they are
thinking of.
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I sm very sceptical as the Proviucial Governments are left with Himalayan
tasks which are beyond their comprehension or their ability to discharge.

I respectfully ask my friends the working class leaders and the Honourable

Minister of Labour to take away the clerical staff from the definition of “‘work-

mel_]". We do not want fifth columnists in our offices, who will be sitbing in
their office and thinking out mischief.

Pandit Balkrishna Sharma (U. P.: General): Whether you keep them or
not, they are already there as fifth columnists.

Shri B. Das: I want my friend to come and work this Bill here or in the
provinee. _The 0ld conception that this Government is here and will nationalise
industry will not do. You nationalised the railways and got nothing out of it!

One remark I will make on (h) in Clause 2 about the new definition of wages.
The working classes get many advantages such as housing accommodation,
supply of light, medical attendance, gratuity and various other things. It says
wages means all remuneration but does not include—and it gives a list of these
things. If the working classes get certain benefit from industry let them
acknowledge it. Sometimes these benefits—housing, lighting, medical benefi
and sll these things—come to a huge amount. There is no need of giving the
dog & bad name: and in this case the employer seems to be the worsh rascak.
and scoundrel on the earth. If the working classes derive direct and indirect
benefit, why should it be excluded from the wages. When the new economy
comes, i.¢., the socialist economy, that will decide the prosperity of the coun-
trv. they will have to take account of the 20 per cent. extra benefit which
labour gets but does not acknowledge. Really, T do not know why it has been
introduced.

All these suspicions, all these inhibitions of important labour leaders in
India have been incorporated into language which I wish, in a free India. we
should not have thought out and given shape to.

The Bill will be passed. I do want minimum wages to be fixed, but I do
not want the Geneva scale nor the U.K. scale. At least here the working
classes have been contented before discontent was introduced by the socialist
leaders after studying a few pages of Karl Marx und similer books. Would that
Prof. Ranga write a book and I will upheld it as. the ‘‘Rangaian’ theory.

Mr. Speaker: s the Honourable Member likely to take a long time?

Bhri B. Das: I am about to finish.

1 am sorry that the Bill has been made so intensely harsh and suspicious of
the employer. We have no snimosity against the working class. We wanb
to live as brothers and I ask the working class leaders to speak of us employers
with the same brotherly feeling.

Mr, . There is one more announcement that T have to make. As
the 12th February 1048 is to be a public holiday, the House will not be sitting
on that day. Y

The Assembly then adjourned for Lunch &ill Half-Past Two of the Clack.

The Assembly ro:assembl®d after Lunch at Half-Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Diwan Ohaman Lall (East Punjsb: Genersl): Bir, let me begin by con-
gratulating the Honourable the Labour Minister for bringing this measure before
this House. The measure is so simply conceived, sfter & grea period of
gesdation, that I do not think it is necessary to make long speeches either in

+ gupport or ageinst ib. Nevertheless, I am very glad to hear the voice of my
verv ald friend Mr. B. Das, who in his usual and customary manner, has
condemned any labour legislation that may be brought forward for the ameliora-
tion of the working classes, in a speech which T seem to remember having
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heard repeatedly since the year 1924. There is nothing new in what my friend
Mr. Das has said, because, in spite of the protests that he has been making
repeatedly on the floor of this House against measures of this nature and
attempting to make our flesh creep with the dire consequences that might
follow the passing of labour legislation and suggesting that such labour legis-
lation will never work, yet the repeated attempts made by the Government to
put on the statute book labour legislation have proved that labour legislation
has worked My Honourable friend may rest assured that there is every
intention, I hope, on the part of the Central as well as the provincial govern--
ments to make this particular piece of legislation work in the manner in which
it has been conceived. .

One must not be led away by these extravagant arguments, forgetting the
fact of the necessity for protecting the men, women and children who are un-
able to protect” themselves. .Theré is a responsibility which rests not only
upon those of us who have advocated th's type of legislation but upon every
member of the legislature, no matter to which particular ideological party he
may belong, to do his level best to protect the interests of such people who
are. us I said, unable to protect themselves. My Honourable friend must not
forget that when we are wanting more production in this country, further
industrialisation and the best machines that we can get hold of, it is equally
necessary that we must get hiold of the best human material that is available
and try to protect not only our industry but also those who are employed in
industry.

This measure may be looked at from three broad points of view. There
is first of all the brief history, which my Hcnourable friend Mr. Harihar Nath
Shastri touched upon very briefly and very ably. There is the structure of
the measure before us and finally there is the content or the value of the
measure, what it sets out to do and that has to be considered.

In regard to the history of this measure I happened to have been present
at the particular conference of the International Labour Office in 1928, repre-
senting the workers of India, when this particular matter was brought up-and
finally the recommendation was made and a Convention was adopted, which
was brought before this House. We were then living under an absolute regime,
a regime which was all out to help industry, a major portion of which in those
days was in the hands of foreigners, and therefore any measure of this nature
which would help the indigenous people to safeguard their own interests was
anathema fo the powers that be on that occasion. Therefore from 1929 onwards
Do steps were taken by the then Government to implement this measure or
to give support to the recommendations and conventions adopted by the Inter-
national Labour Conference in this particular respect. Later on the Royal
-Commission on Labour sat for a period of a year and a half and I had the honour
.of being a member of that Commission. Although strictly speaking this parti-
cular matter was not within the terms of reference of the Labour Commission,
yet the Labour Commission in ite report recommergled that an enquiry should
be mude, a precse enquiry as far as possible, to find out what particular indus-
tries should be brought within the purview of minimum wage legislation and
the particular direction given by the Labour Commission was in respect of the
beedi making industry, the mica industry and similar industries, where, keep-
ing in view the over-riding principle laid down by the Convention passed at
-Geneva, namely that where workers were unable because of the lack of organi-
gation to protect their own interest and where wages were low, they should
e, protected, minimum wage fixing machinery should be established. Many
years later this matter was taken up and now as a result of the enquiry that
hag been held into such industries, where labour is unable to protect itself and
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ere labour is ill-paid and wages very low, the Government
with this Bill for enactment. 8 Y ’ ent has come forward
The structure of this measure is desirable. The structure is 5o simple that
there can be no dispute as to the forn in which it has been brought before us.
The Bill iteelf deals at present with two classes of workers which are specified
in the two schedules attached to this meusure, that is the type of worker who
will be protected by minimum wage fixing. machinery to begin with. Then it
is stated that in regurd to the first lot of workers in Schedule No. I the period
within which this legislation will come into effect will be two years, that is to
say workers who are employed, let us suy, in woollen carpet-making or shawl-
weaving estublishments, rice mill, flour mill or dal mill, tobacco (including bidi
making) manufactory, plantations, oil mill, loeal authority, road construection
or in building operations, stone breaking or stone erushing, lac manuiactory,
mica works, public motor transport, tanueries and leather manufactory. We
do not in Schedule 1, except in the matter of plantations, touch agriculture.
That has been left to Schedule II, because of the very serious d:fficulties, ad-
ministrative and otherwise. A longer period has been given in respect of
workers engaged in that particular employment. 1 hope Government will not
wait for the full period of two years. This is the maximum period fixed and it will
be incumbent upon the Central and provineial governments to bring into force
legislation of the type envisaged in this measure. In regard to Schedule II, as
I have stated, within three years they are bound to bring in legislation but T
do bope that both Central and Provincinl Governments will tuke steps imme-
diately to implement the provisions of th's measure, so that there may be no
, unnecessary delay in bringing relief to those who are urgently in need of relief.
The second portion in regard to the structure of this measure deals with
the type of wages that have got to be fixed. These are divided into three parts.
Firstly it may be a basic rate and allowance to be adjusted according to the
cost of living. Secondly, it may be basic rates with or without cost of living
and cash value of concessions in respect of essential commodities which are
handed over by emplovers to workers. Thirdly there may be an all-inclusive
rate. The cost of living and cash value concessions will be computed at
intervals under the direction of Government. Here there is a bit of a snag
which has got to be guarded against. Honourable Members will remember
that our own cost of living is not based on any table worked out on a scientific
basis. When we are dealing with minimum wages which have got to be based
upon the fluctuation in the cost of living it is necessary that the machinery
must be fool proof, that there must be no possibility of jugglery as for as that
ruachinery is concerned and steps will have to be taken by my Honourable
friend and his colleagues to set up such s -scientific machinery available to the
Government which will be able to give us the fluctuations of the cost of living
from time to time on a scientific basis.

The third point in regard to the structure of the rates is the procedure for
fixing minimum wages. The procedure is a very simple one. There will be
an enquiry—an ad hoc enquiry 1 presume considering that we have had various
types of enquiry already—which will report and thereafter the rates will be fixed.

The fixation of the rates itself—and that is the fourth point in regard to the
structure—depends upon auother procedure which has been laid down in the
shape of advisory committees, sub-committees of advisory committees, an Ad-
visory Board and a Central Advisory Comm‘ttee. Tt is unecessary that there
should be a large number of these committees because it is impossible to
centralise work of this nature. Wherever any particular industry is in need
of such assistance in the shape of fixing of minimum wages it will be necessary
to appoinb some sort of committee which will deal with it on the basis on which
Trade Boards have been sappointed in England to deal with this particular
problem.

The last point in regard to the structure-of the rates, Honourable Members
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should know, deals not only with the question of wages but also with the ques-
tion of fixation of hours of work. You may fix wages and not fix hours of
work and thereby nullify all the benefits that might accrue through the passing
of this particular measure. Overtime is also to be considered and piece rates
are also to be considered. For these purposes registers have to be kept regularly
and a series of Inspectors appointed sb that there is no leakage in the applica-
tion of this particular measure, and so that the provisions of this measure may
not be evaded by any employers of the type that my Honourable friend Mr. B.
Das represents. He would possibly like to evade the provisions of this measure
because he does not like them, but I do hope that his heart is large enough
to look not only to his dividends but to the dividends in human life and happi-
ness and human comfort which in the changed circumstances of today should
be the major concern of each one of us.

I must confess that late as we are, this measure is of very great value to
the working classes. It is not possibly known how vast the scope of this
measure is likely to be. I personally would have liked that instead of detail-
ing, as we have detailed, in schedule I rice mills and 5o on and so forth, we
had also taken all together—the seasonal factories as a whole—in which we
witness a great deal of suffering for the working classes. Those who work in
these seasonal factories suffer a great deal because of the unregulated nature
of the employment and the unregulated nature of the wages that are paid to
thewr. There are no trade unions, as far as I know, among seasonal workers.
Therefore the first condition laid down in the Convention passed at Geneva
does apply to them. Secondly, in many parts of the country seasonal workers
are badly hit as regurds the quantum of wages paid to them. I am quife cer-
tain that once my Honourable friend has started operating this measure he will
be able to extend the scope of the measure on a larger scale than is envisaged
in the schedules before us. It is not surprising, Mr. Speaker, that there are
today in the year 1948, 300,000 workers in these seasonal factories—of both
kinds, partial as well as predominantly seasonal factories. According to the
figures that we have been able to collect, although in 1942 there were over
1,088,000 workers in the plantations, in 1944 the figure was—taking tea, rubber
and coffee together—about 1,200,000. The actual figure is 1,154,000. In
mica, lac, stone and similar employments you may add another 100,000 workers.
Iun carpet making, for instance, it is an extraordinary fact that we found when
we went round making enquiries in the various concerns throughout India that
the generality of those employed are either children or women. In fact today
according to the latest reports, in a town like Gwalior, in the carpet making
factories about 71 per cent. of the workers are either children or women.
Similarly, if we take for instance the perennial factories which are not covered
by the scope of this measure, there has been a tremendous increase in factories
during the last few years, let us say from 1989 to 1944. Actually the figures
are that the increase in employment has gone up by 48 per cent. in receny
vears. And with industries spreading and other industries coming up in order
to feed these permanent industries there will be a further increase in employ-
ment. It is therefore necessary, keeping these vast figures in view, to bring
this measure into force as early as possible.

I need hardly add any more in regard to the necessity of this measure than
what has already been said on the floor of this House. But I would like to
say o word in regard to an objéction that has been raised by one of my Honour-
able friends sitting on these benches in regard to the Procedure. He wanted
that the penal clause in respect of the employer should be dropped. This has
been carefully considered in Select Committee and the reason why the Select
Committee accepted this particular position was this. We do not want, and
nobody wants, to penalise an innocent man. After all if s place of employ-
ment is in charge of a particular individual and if the owmer of this parficular
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place of employment has given every instruction that he could in order that
this measure may not be evaded und Laus shown due diligence in regard to this
matter, I see no reason, even though he may technically be held guilty why
he should be responsible and why the man who is actually in charge and has
-digobeyed the orders given by the owner should net be the person to be con-
victed. After all my Honourable friend knows that a large number of peopie
may be arrested for a particular crime, but if any one of them can prove tha$
he is innocent then he cannot be punished for the particular crime. And this
is all that this particular penal clause sets out to do. If a man can prove
that he himself is not guilty, that he has taken every precaution in order that
this measure may not be evaded and that he showed due diligence in this res-
pect, then surely I do not see how my Honourable friend wants that that parti-
cular individual should also be convicted whereas the formalities of the law
would be complete and the crime could be punished properly by pumshmg the
proper man who is really in churge of the place of employment; and that is the
reason why this particular provision was accepted by the Select Committee.

I commend, Mr. Speaker, the provisions of this measure, late as they are
by at least twenty years, to Honourable Members of this House.
An Honourable Member: Only twenty years.

Diwan Chaman Lall: My Honourable friend says only twenty years. It is
a long period particularly in my life. Having struggled for this particular
measure for more than twenty pears myself I am very glad to see that under a
free government my Honourable friend has brought this measure before this
House and asked the consent of this House that it should be passed into law.

Mr, k. K. Sidhva (C. P. and Berar: General): Sir, it is an undoubted
fact that this government is alert for the welfure of the workers is proved by
the instance, that within a short session of seven days; three legislations for
the benefit of the workers have been brought. Two have been passed into
law, and one will be passed today, namely, the Dock Workers Bill, Another
very important Bill, consolidation of the law relating to factory labour, has
been referred to the Select Committee. Sir, to that extent Government
certainly deserves praise, and particularly the Honourable Minister in charge
of Labour, who takes keen interest in ameliorating the conditions of the
labouring class in this country, and that is the reason why he brings in so
rapidly measures which he feels sincerely are in the interests not only of the
labourers but also of the country as a whole and of producers. I wag really
surprised to find the other day, on a similar measure, my friend Mr. Das, prf;-
testing against the measures which are being brought for the good of this
class of people. From the smashing reply that the Honourable Minister gave
—unfortunately the Honourable Member was not present—he must have
seen that the arguments advanced by him were very hollow. Today also he
repeated most of the arguments in the same breath saying that these
measurcs would not be beneficial for the expansion of industry and produc-
tion. Bir, T have been associated with some of my industrialist friends for
fifteen years and I have been telling them since then that in the interests of
their own industry, the time has come when they must by themselves pro-
tect the interests of the labourers employed in their factories. They would
not listen to it. The result has been that when the time came for them to
accede to the demands of the labourers, the labourers’ demands were far
greater. T am sure my Honoursble friend Mr. Das is a well-w'sher of the in-
dustrialists, and I can tell him that the arguments advanced bv him are
very harmful to them. If he is a well-wisher, he must tell them that the time
is so rapidly changing that if the industrialists themselves, instend of com.
pelling government to intervene, brought these measures into their own indus-
tries, India will be happy and production will be greater. But, Sir, friends
like Mr. Das would go and tell the industfialists in the manner in which he
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has been telling us. I can tell him that he is not serving the friends whom
he represents. I have led many strikes in the past but today I am against
strikes, because I want increased production, but that does not mean that
the labourers’ legitimate interests should not be safeguarded. These are the
Inain points that we have to bear in mind. Mr. Das’ voice is the voice in the
wilderness in this House but if outside this House he tells the industrialists
that they must fall in line with times he will be doing a service to the country.

Now, coming to the provisions of this Bill, while 1 congratulate the Gov-
ernmeunt, let me tell them that I am not satisfied with the provisions of the
Bill. My freind Mr. Chaman Lall, has stated that a scientific process has
been suggested under the Bill for fixing up minimum wages. First of all two
years have been given to the provincial governments to rise from their slum-
ber to consider what -will be the minimum wage for the class of people in
schedules 1 and II. Now, Sir, times are rapidly changing. We know how
rapidly conditions in the country ag far ag labourers are concerned, are mov-
ing, and in this Bill it is stated in two years—they may do it earlier—the
provincial governments should frame a law. But do we feel that provincial
governments will be in a mood by themselves to frame a law earlier unless
somebody goads them and somebody is after them? And then also they require
to be thoroughly convinced that it should be done. There should have been a
provision that within three months immediately after the passing of this Bill
all the provincial governments should move on. Another point is that the pro-
cedure is most cumbersome for fixing minimum wages, Sub-Committees are
to be appointed main committees are to be appointed; Provincial Advisory
Boards and Ceniral Advisory Boards are to be appointed. I can really not
understand why there should be this long procedure. Already labour is com-
plaining of delay and with these committees suggested in the Bill it passes
my comprehension to understand how we can proceed with rapidity unless it
is intended that things should go on slowly, and ultimately the result may
produce zero. I am very sorry for the members of the Select Committee.
Some of them are really propounders of the labourers, agriculturists and
peasants and they are a party to it. At least Mr. Chaman Lall had a short
note to put in. I have been applying my mind for the last two nights as to
what should be the minimum wage and I must admit that I cannot come
across a solution for suggesting straightaway what should be the minimum
wage. With all that, realising the conditions that are prevailing in the coun-
try, from the last five years’ cost of living we know what it is and some
guidance should have been given that it should be Rs. 1-8 or Rs. 2 in certain
factories and certain industries. I do not say that mine is really a practical
proposition: but the suggestion that has been made by the members of the
Standing Committee is also not helpful. Therefore I do feel a drastic change
will have to be made in this Bill very soon by the Honourable Minister. I am
sure he is very keen for the welfare of the labourers and T am sure he will have
no other alternative but to come before this House within six months to say
that this measure is not helpful. Again how will he come within six months?
He has given two and three years to the provineial governments. He has to
wait all that period. Therefore at least in that respect he must make rules.
The rules regarding period cannot be against the provision of the act. But
he must give directions to the Provincial Governments that it is not the in-
tention of the legislature, nor is it the intention of the Central Government
that this minimum wage fixation...... )

~ The Honourable Shri Jagjivan Ram: Will the Honourable Member
please see section 28? .=

Mr. R. K, Sidhva: I am very glad that that provision is there to give
direction, but I am pointing out specifically that he must give direction in
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this respect that they must not wuit for the period that has been mentioned
in the Act. The Provincial Government will say ‘‘After all, the law has beep
passed and law is greater than your direction to me.”” They may argue if
they want to evade, Some Provinciaj Governments who do not want to go
with the times might state that '‘the law has been made. Why did not you
make the law binding upon us? Your directions are all right. We will carry
themn out, but not to the extent that the law has made them do.”” Therefore
I do feel, as I have stated, that the provisions that are made are not very
helpful to the workers in regard to the minimum wages about which we are
s0 very anxious to see something definitely done.

In regard to the Advisory Committee also, what should be its constitution?
Who should be the members of that committee? We have framed so many
Acts and whenever a body is appointed, at least it is' mentioned that there will
be so many from labour, so many from industry, and so on. There is nothing
of that kind here. One does not know whether there will be a 100 per cent.
industrial representatives or 100 per cent. labour representatives.

The Honourable Shri Jagjivan Ram: There is section 1...............

Mr. Speaker: Instead of replying in bits, let the Honourable Member
speak what he likes and then leave it to the Minsiter to reply. That would be
better.

Mr. BR. K. Sidhva: S8ir, I was referring to the Advisory Committee's com-
position. If you will see clauses 6 and 7, they do not coincide with clause 9.
Here are two statements, one is ‘‘not exceeding one-third of its total num-
3 pu ber'’; the other is ‘"equal number ™. Also there is the use of the words ‘‘in-

¥+ dependent members’” one of whom shall be appointed as Chairman. Well,
Sir, it is true that composition has been shown in this Clause 9 and to that
extent it is certainly an improvement. But I do feel that when you are
having a measure for the benefit of the labourers, you must have a majority of
the labourers. The constitution is shown, but today the time has gone when
you want to have equality of two classes and on the top of it add number of
independent members. Those independent members may override the half of
the members belonging to the labour who will be represented here. When
vou frame a particular measure for the benefit of a particular class, it is an
essential factor that that class should be fully represented and therefore, Sir,
T would have desired that a larger representation should have been given to
the labourers’ representatives and certainly some portion to the representa-
tives of the industrialists. I do not know why, for what reason, the ‘‘in-
dependent members’’ should be brought into it; because their views are in-
dependent? I know that their views are never independent. They go with
one or the other. Independents are generally with the upper class, and they
never join the smaller class of people, because they are selected from that
class, Therefore, I state, the object would be frustrated. I am very clear in
my mind that this measure will not bring that kind of satisfaction that the
country desires and the labourers desire for the purpose of improving their
condition by fixing a minimum wage for which they had been clamouring for
a number of years. Mr. Chaman Lall stated that he felt that this is a scienti-
fic process that has been ‘suggested and that it will bring about an improve.
ment. Let us hope. I only hope that it will. I have my misgivings in this
respect and T hope, T may prove wrong, thab the Provincial Governments will
immediately frame laws falsifving my views and prove that what T stated was
incorrect. T only hope to find that Provincial Governments are going ahead ir
this matter and have brought about measures which will réally bring happiness
and prosperity to this class of people.

Prof. N. @ Ranga: Mr. Speaker, Sir, gome of our friends seem to be
chow in a querulous mood this afternoon. They seem to be more anxious
“to find fanlt with thia very good Bill than really to read it carefully as has
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been shown just now by iny Honourable friend Mr. Sidhva and his speech. 1
do agree and I do appreciate the services which Mr. Sidhva has rendered to
<ertain sections of our labour in his labour work, but I wish to assure him thag
this Bill is indeed & revolutionary Bill and it helps us to take the very first
step towards the social revolution that we want to achieve so far as the labour
world is concerned.

Sir, till now most of our labour leaders have concentrated their attention
«on the needs of the industrial workers who do not number more than ten mil-
lions today. But on the other hand, there have been not less than seventy
‘millions of agricultural workers strewn all over the country and in all our vil-
lages, and it is about these people thab most of our labour leaders have till now
paid so little attention. I would very much like Mr. Sidhva to devote a por-
tion of his time and resources and great gifts for the welfare of these agricul-
tural workers. If you were to pay some attention to Part II in the Schedule,
you would realise how great is the scope of this Bill indeed. It seeks to
benefit all the workers employed in agriculture, and even if, at a moderatt
computation, you were to assume that there were only 40 permanent farm
servants in every village and about seven lakh and fifty thousand villages
there are in our country, we shall arrive at the approximate figure of thirty
million permanent agricultural workers who will come to be benefited by this
Bill when it becomes an Act. It is true that the Select Committee has pro-
posed that the Provincial Governments should try to give effect to it so far
as the agricultural sector is concerned at least within a period of three years.
Now this is a sort of maximum time-limit that we have given to them. It
does not mean that all the Provincial Governments should have to wait for-
these three years at all. If friends like Mr. S8idhva and others in all our
different P’rovinces were to exert themselves on the side of agricultural labour
and were to organise these people and to bring sufficient pressure to bear upon
the Provincial Governments, then it- would not be impossible for him and so
many of us who are interested in agricultural labour to persuade as many of
«our Provincial Governments as possible and their legislatures to give effect to
the provisions of this Bill so far as the agricultural labour is concerned within
this period of three years. After all, all the Provincial Governments are now
not only popular but they are also national and Congress-minded.

I know when we consider this particular period in juxtaposition to the
needs of the agricultural workers, it does appear to be a very, very long and
‘prolonged period. But after all we have to take into consideration the ad-
ministrative side of it also. It is not as if we have an irresponsible executive
‘which we are bound to oppose at every moment and on every occasion. We
‘have got our own Governments and they are responsible Governments. The
‘responsibility is now on our own shoulders and we can possibly do it within
one or two or three vears and therefore we said to ourselves in the Select
‘Committee that we would be doing the right thing indeed for the agricultural
workers themselves if we are to fix a maximum period of three years within which
the Provincial Government ought to try to give effect to this whole Act. We
do not want to give this direction at a much earlier period, but we do not
‘want to place this time limit beyond three years and that is the only explana-
‘tion which I can possibly give and I hope it will be satisfactory even to my
Honourable friend Mr. Sidhva. He has taken object'on to the constitution of
all these various committees. I can only tell him that if we do not constitute
all these committees in various parts of the country with power given to them
to appoint their own sub-committees, it will not be possible for them really to
-give effect to this Bill at all. His own pious wish was that there should be a
‘gort of limit prescribed here alone as one Rupee or Rs. 1-8 or 10 annas or
:something like that. At the same time at the same breath he confesses ulso
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that it would be rather impractical to make such a suggestion, Now if that
is the position of an experienced Labour Leader, what must be the position of
the Provincial Governments as well as the various other agencies who have
got to give effect to this Bill? That is why we do not want to fix any figure at
all. How can you? It is an impracticable thing even today as my Honour-
able friend Diwan Chaman Lall has already warned the House. We should
have proper index figures of the cost of living and the basis on which the pre-
sent index figures of cost of living had been prepared are themselves defective.
It is yet doubtful whether including tobacco in the item that they put in there
as food materials is to be justified or not. There is still dispute over it, and
whether they should pursue the present sample methods of collecting infor-
mation from Vvarious parts of the country and for various sections of the peo-
ple and then prepare the cost of living index, over that there is also a dispute.
The experts are still considering these matters. In these circumstances how
would it be possible for the Provincial Governments or even for this Legis-
lature to straightaway say that it should be one Rupee in Bombay, two
Itupees in Madras, three Rupees in Calcutta and so on? Therefore, Sir, it is
necessary that these committees should be appointed and the more and more
of them, the better it is. In fact I wish I could claim to have b.en responsi-
ble for suggesting to the Government of India in the last Tripartite Conference
when Dr. Ambedkar was then in charge of this particular proposal that it
would not be enough to have only one Provincial Advisory Committee, but on
the other hand there should be district committees in regard to cgriculture
for every important group in every district, so that as conditions change, as:
the needs of the agriculturists as a whole both the employing classes as well
as the emgployees It would be in their interest that these separate rates are
fixed for these different groups.

Then, Sir, I wish to say in answer to what fell from my Honowszie
friend Mr, Das that I am very happy indeed that this Bill has béen intro-
duced, not only that it is being introduced as a sort of Minimum Wages Bill,
but it is sought to be extended to the agricultural workers. Till now, Sir, the
Government of India has been concentrating on Industrial workers ' alone.
They are a microscopic minority. As I have already told you they do not
exist more than 10 million people. On the other hand, for the first time the
Government of India comes forward with a very important Bill and seeks to
extend it to at least 30 more millions of permanent workers in the agricultural
industry and still another 40 millions of casual workers who are employed off
and on by various employers, but nevertheless permanently on labour and on
land., Therefore, Sir, for being the author of ushering in this very first step
in social revolution, I should certainly take this opportunity to congratulate
our Minister for Labour, Mr. Jagjivan Ram.

My Honourable friend Mr. Das, I wonder whom he represents. He re-
presents the people of Orissa, it is true. I do not think that he has been sent
here by the industrialists from anywhere in India and he is not himself an in-
dustrialist and T do not know why he wants to come out here and plead for in-
dustrialists. It is because he is not himself an industrialist as such, I am
afraid he is a danger even to those industrialists as my Honourable friend Mr.
Sidhva has put it. If an industrialist were to be here who holds himself res-
ponsible for industrial welfare and progress of this country he certainly would
not be taking up the stand or the attitude which my Honourable friend Mr.
Das is taking up because an industrialist would know the real consequences
of such an attitude. Sir, it is that sort of attitude which is responsible for the
breaking out of these strikes. This is responsible also for the fall in indus-
trial production. Tt is also that sort of attitude which prevented also the
earlier British Government in not doing enough for industrial labour and that
is why today our industrial labour is both unorganized and also inefficient:
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Sir, it is in the interests of the industrialists themselves, if I may say so that
our lubour should be treated properly, should be able to look after themselves,
should be helped to become more and more efficient. Then alone it will be
possible for the industrialists to serve themselves as well as serve the country.
Let them also remember that whenever we talk of industrialists or employers
in India it is not-only the private industrialist that we have in our mind. The
State itself is being a bigger and bigger industrialist as well as an employer,
The State today is responsible for employing more than over 2 millions of
workers in this country and when the State comes forward with such a legis-
lation, let it be taken that the State should and must have considered all it
possible effects upon itself as an employer and as an industrialist and let not
the private industrialist arrogate to themselves the privilege of speaking about
the interests of the industrialists.

Shri B. Das: The State employer is wholly absent.

Prof. N. G. Ranga: It only means that the State employer is so perfectly
satisfied with this and feels himself so completely safe in the hands of my
Honcurable friend as well as this House that he does bother to rise in his seal
and oppose it, whereas my Honourable friend the absentee industrialist is sc
very keen and so much more keen about the industrialists themselves.

Then, Sir, there is this question of seasonal workers. So far as they are
concerned, I am also anxious that the benefits of this Bill should be enjoyed
by them, but just when, that is the point. Wherever they are employed they
should benefit by this measure in a very short time. If you begin to provide
these facilities for all these permanently employed workers you will be well on
your way in getting all the information that you want in regard to the season-
al workers and that will help you indeed to extend the benefits of the Bill tc
the seasonal workers at the earliest possible moment and as you know only
the other day the Factory Amendment Bill was introduced and for once indeed
it has also made a revolutionary departure. Hitherto in the past in -the Fac-
tory Act there was a distinction between perennial and seasonal factories and
workers employed therein. This Bill seeks to do away with all these distinc-
tions. Therefore it also helps us to get all the necessary information and will
enable the Provincial Governments as well as the Centre hereafter to extend
the Lenefits of this Bill to the seasonal workers at a very early period.

Then my Honourable friend Mr. Sidhva took objection to the inclusion of
independent members ir. this Bill. I do not know whether he is acquainted
with British labour legislation or its administration. There is an institution
called Trade Boards in England. It wsns brought into existence in order te
help and protect the unorganizable labour and they are known as sweated in-
dustries. One of the best means the British Government had felt at that
time by this unorganizable labour could be organized would be to develop
these Trade Boards. Just as it is here provided there is representation pro.
vided there for labour and for industrialists. Both of them are equally repre-
sented and in addition to that there are in England any how four or five inde
pendent members.

- Mr, R, K. 8idhva: What about Independent members like Mr. Das?
Where will he vote? ’

Prof. N. @. Ranga: I -ax only sa. this much. If my Honourable friend Mr
Sidhva goes to the Committee he will ind Mr. Das there, after he has ha
his khana and then after he has enjoyed his cheroot, I am sure he would b
able to take Mr. Das along with him wherever he wants to go.

Sir, I was telling you about what is happening in England. These in
dependent members generally are those who are themselves interested i
Jabour, who have been helping labour from the point of view of social service
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Take the settlements there,—the adult education centre, the workers’ educa-
tion centre and all these various educational as well as social and welfare or-
ganisations. It is these people who are employed in these various organisa-
tions who are being brought in there generally as independent members. In
addition to that there are one or two experts who are well versed in the ad-
ministration of these various Labour Acts and also the social institutions that
are established by the British Government. Therefore this element of in-
dependent members has served a very good purpose in England, and that too
not on the side of industrialists but on the side of labour itself. That is why
I for one have agreed to the inclusion of these independent members in this
particular scheme, and I can assure my Honourable friend Mr. Sidhva that
if latér on it were to be found that this element does not really work for the
benefit of the workers I would be the very first one to join hands with him in
asking Government to bring forward an amending Bill to drop this element of
independent members.

Lastly, Sir, I have this to say in justification of this Bill. My Honourable
friend Mr. Chaman Lall has already told you about the whole system of this
Bill; so I need not go into that. And Mr. Shastri has given you the history
behind this very idea, and I will therefore not touch on that. All that I have
to say is that it is such a revolutionary Bill that any Government—and spe-
cially our Government—can surely be proud of it. And I sincerely hope that
all the labour workers in this country will try to pay u little more attention
to the organisation of agricultural labour, will come to organise them as assi-
duously and as spiritedly as they have been helping industrial labour till now.
And T also wish to make an appeal to all the social workers in this country,
particularly the Congress people themselves, to turn their attention to agri-
cultural labour and organise them. And it is not going to be a very easy
matter; it is much more difficult to organise agricultural labour than to cr-
ganise industrial workers.. It is indeed very convenient for you to remain in
your cushy rooms in the towns and to go in the evening to the chawls and
slums and other places of ‘ndustrial workers and deliver a few speeches unl
commune with them for one or two hours and thereafter say to yourselves that
you have done your duty by industrial labour or labour as a whole, It is not
like that when it comes to organising agricultural labour; it is a very painful
job. You do not get even proper food or proper matting to sit or lie down
upon. These people do not even know what is meant by comfort, and
naturally they do not understand your own needs of comfort. You have to
put up with all the inconveniences of labour work among agricultural workers.
There is caste feeling and there are so many other things also,—the wretched
blot of untouchability against which Mahatma Gandhi worked so long and
with such splendid results. Even then today there is untouchability strutting
about our country and in our villages. You have got to overcome all these
troubles and all these impediments and thereafter alone you cen possibly
bring these people together into one agricultural labour organisatien and help
them to realise their own responsibilities. And yet if we do not wnake haste
possibly wrong elements are likely to make haste and get hold of these people,
capture their minds, pervert tueir minds also, and turn them perbaps into a
sort of menace to our nationsal unity and national progress. ‘Thetefore if this
measure is to prove really beneficial, as it ought to be and may be expected,
to our agricultural labour, it is the duty of everv one of us here in this House
to do whatever we possibly can to help our agricultural workers to organise
themselves.

Shri XK. Santhanam (Madras: General): Sir, T have no doubt that the
Belect Committee have done really a good bit of work. ‘We have in effect got
an entirely new Bill and of course under the old usual rules it would have
been sent for ciroulatien. But I am not here to suggest that there should be
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any dilatory tactics. Therefore I want to offer certain observations on the
merits of the Bill. I may say at once that. I concede the necessity and
desirability of a legislation for fixing minimum wages. In many parts of the
country the wages are so deplorably low that any attempt to bring them up
to a minimum is certainly worth" making. Therefore I shall try to examine
the actual provisions of the Bill, as to how far they will help the country to
achieve this objective.

Sir, we have been having a lot of lecturing both by Mr. Chaman Lall and
Prof. Ranga, They have spoken as if by this Bill we are enacting a charter
of emancipation for the downtrodden workers of this country. I wish 1 could
share their optimism; and if I thought it would really emancipate them as
effectively as they expect I would have gone into greater raptures than they
over this Bill. But what exactly does the Bill do? It proposes to authorise
the Provincial Governments to fix minimum wages and appoint committees
for that purpose. I think there is a confusion of ideas runming throughout the
Bill. They do not know whether they are enacting a measure for fixing
minimum wages or for fixing wages. If it is a question of fixing wages we
want a_very complicated detailed machinery for each occupation, for each
sub-occupation, for each village, for each district and for each province. But
we do not want in this country one thousand or ten thousand kinds of mini-
mum wages. 1 can understand a committee saying that there are broad
classifications, half a dozen or a dozen, e.g., skilled and unskilled agricultural
labour, artisan and semi-artisan labour, skilled and unskilled, etc.,—and then
trying to have minimum wages fixed for broad categories, because the very
principle of minimum wages is that the workers in each industry or in each
locality should negotiate with the employers and get something more than
the minimum wages, If the idea is that these minlmum wages should be the
wages the whole object of the Bill is defeated. But if you say that in each
industry, in each occupation and even within each industry for every cate-
gory of occupation there should be separate minimum wages—Prof. Ranga
suggested that with various harvests there should be committees to fix
separate minimum wages—the entire labour world and the business world
will be more or less atomised. It will prove to be an engine in the hands ot
employers to defeat the labour world. They will say, ‘‘Your minimum is
this and that, you have got one anna more than the other minimum, you
have two annas more than the third minimum”’, etc. There will be so many
standards and each indastry will have a separate standard. I do not think
that is the objective.we should aim at. We should have broad categories,—
urban workers, skilled and unskilled who should have this minimum of
Re. 1 or Rs. 1-8 and rural workers getting so much minimum (about 8 or 10
annas) or something like that.

There should be other machinery for the negotiation and fixation of wages.
When the Select Committee considered the Bill these two objectives, namely
wage fixation and settlement of minimum wages got mixed up with the result
that they have produced s very complicated structure, which T think may not
ultimately prove very beneficial tc the workers; it may, on the other hand,
have the effect of dividing them into factions and sections, each vying with
the other to get a little more. I think that is a matter which the Honourable
Minister for Labour will have to keep in mind,

Then, Sir, Mr. 8idhva has already pointed out the complicated structure
of these committees. Take for instance the Central Government. The Gen-
tral Government is to.-have a committee of its own for dealing with workers
in occupations controlled by the Centre. In addmon to that there is zoing to
bé another body called ths Central Advisory Board. ' I de not see how the
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works of these bodies are going to be co-ordinated. [ visualise a lot of confu-
sion; and in a field where simplicity and speed are of the utmost importance
we have brought about a very complicated mechanism which is likely to lead
to delay snd inefliciency.

1 do welcome the bringing in of the agricultural workers within the scope
of this Bill. In fact, I should have preferred that the whole Bill had been
viewed by, the Select Committee more from the point of view of the agricul-
tural workers than of the other workers. So far as industrial workers are con-
cerned, their conditions of service are regulated by Factories Act and other
enactments. -But the agricultural workers—especially landless workers are
totally ignored. I, therefore, feel that suitable provision should have been in-
corporated to safeguard their interests, It is true they have been brought
under Part II of the Schedule to the Bill; but in actual operation most of the
provisions in this Bill may not be applicable to them. Take, for instance,
clause 7, “Wages in kind”. It is obvious that wages in kind have to be fixed
by some machinery, but in many parts of the country, there is no regularity
as to whether a worker will be paid in cash or kind. During certain seasons
of the year (for example, during harvesting season), he is paid in kind. In
other seasons he is paid in cash. There should, therefore, be some flexible
machinery by which this transformstion of wages into kind and cash can be
more or less regulated from day to day, from week to week and from month to
month.  As I understand the proposed machinery, it is an attempt to fix a
particular stereotyped form of payment either in cash or in kind, or partly in
cash and partly in kind, for a considerable period of time. I do not think any
such rigid regulation will suit many classes of agricultural workers. What is
really wanted is a sort of stable, but elastic machinery by which minimum
wages can be settled periodically, not a machinery which will fix wages for
four or five years. This machinery should also be based on territorial consi-
derations, with a district or a province as the unit, The board for whatever
you may call it) will determine that for a particular period of, say, two or
three months, no agricultural labourer shall be paid less than the amount fix-
ed by it, either in cash, or in kind.

My own feeling is that the Bill as such can be easily adapted for the
benefit of the agricultural workers. T do not know if this Bill was approv-
ed by many of the Provincisl Governments which had the interests of the
agricultural classes in mind. I would not be surprised if its entire opera-
tion were limited to the industries referred to in Part I of the Schedule.

Sir, in spite of all these defects I do support the campideration of this
Bill, for we have to starf somewhere. As I said it is not too early that a
measure of this kind is introduced. I would, therefore, suggest to the
Honourable Minister for Labour to have the defects which I have pointed
out in view, particularly those regarding the commitfees. I would also
urge that he should try to have separate provision regarding agrioultural
labourere which will deal with them in s reslistic fashion.
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(English translation of the above speech) N

Shri @Gokulbhai Daulatram Bhatt (Eastern Rajputana  States Group):
Mr. Speaker, Sir, ever since the time of awakening amongst the labourers
and their leaders who have relatively become more awakened, fresh legis-
lations are being framed for their benefit. We people who are servants ol
the public have just occupied these seats and since the time we have
assumed office, we are noticing that if our representatives sitting on  the
Treasury Benches move slowly, the whole Administration is blamed.

I pointed out at the very outset that the labour leaders -are far more
awakened than the labourers, and consequently we should alsc move
quickly. Further we do feel somewhat satisfied that those of our repre-
sentatives who are present here und possess the requisite experience uare
also moving faster. It is surely a matter of satisfaction and it is & differ-
ent matter whether we congratulate them or congratulate ourselves. But
we have got to see whether the measure that is placed before us is at all
beneficial to the labour or not. Quite a good number of laws are enacted.
But it is all the more imperative that we should see whether any benefits
envisaged in the Bills really accrue to the labourers or not. In this con-
nection I have pointed out that this Bill which has been placed before us
cannot be said to be a complete one. Many other legislations for the
benefit of labourers employed in large factories have already been pre-
viously framed and changes are made into these from time to time. But
the Bill which has now been presented provides that the labourers—the
word ‘labourer’ does not occur any where, but the word ‘workman’ has
been used, i.e., those workmen employed in small factories should be paid
the specified minimum wage. Now the times are different and we have to
look to the convenience of the highest and the lowl'est and te pro-
vide them with facilities. @ This Bill covers the case of workers
emploved in small factories and this gives some consclation. When
we look into this Bill our attention is drawn to the B’ll brought
forward by the Honourable Dr. Ambedkar in 1946 which had no special
features about it. This Bill was referred to the Select Committee under
the guidance of ‘the Honourable Minister for removing certain ano-
malies existing in it and after strenuous efforts, it was set right.
The most important amendment carried out in this Bill is the substitution
of the word ‘employee’ in place of ‘workman’. The word ‘employee’ is
appropriate. This brings the office workers or clerks also within its scope.
Further T would like to say that the officé workers ~who fall within- the
category of middle class people generally remain at a loss, compared with
their contemporaries who belong to the labouring class. Our attention is
not drawn to them. The word ‘employee’ has been amplified in this Bill
s0 as to cover the case of office workers also. Further it is' a matter of
great gratification that though they are not manual workers, their condi-
tion has got to be ameliorated, and this fact has to be looked after. But
along with this we had not paid any attention to this category of office em-
ployees- who more or less do brain work, and get less wages. This word
“employee’’ covers their case and we are trying to give them this benefit.
This is a special feature which I have tried to explain. I have nothing to
add further. Of course, it is quite apparent that adequate attention was
not being paid towards those who really work and were altogether neglec-
ted. Now with the lapse of this short period, the pendulum has swung to
the other side and it now appears that a stiff attitude is being adopted
towards the ‘employer’. The reason for this is that 3he employers have
uptill now been treating the/labour harshly and now time has come when thev
should be rigidly dealt with and it is probably after keeping this thing in
view, that provision has been made to inflict severe punishment upon
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them, and a serious view taken in the matter, so that they may soon be
put on the right path and be made to adapt themselves to the changed en-
vironments. 3

Much hag been said in connection with this Bill and I surely commend
this and welcome it, with the feeling that though this is not a complete
one, yet it is going towards perfection.

Shri Santhanam has stated that there are some complications in regard
to the Committees. We clamour when the Committees are not set up,
and when these are formed, we apprehend we may not be entangled. Let
us see how things fare; Honourable the Labour Minister will surely look
into it and make necessury changes. We do welcome this Bill which has been
brought before us. Th's Bill covers the case of those employed in small factories
and middle-class people and there is sufficient scope in it. I admit this
that we are advancing as we ought to have and intend to accelerate our
speed further more. This Bill is an obvious necessity. I hope that it will
prove useful and we welcome it. But what are the reactions of the foreign
countries and labour leaders? We indulge here in mutual praise, but if it
satisfies the outside world, then surely it will prove beneficial.

Shri Biswanath Das (Orissa: General): Sir, I very Rheartily congratulate
the Honourable the Minister for Labour for having piloted this Bill. My only
difficulty is that the Bill has not been properly considered in Select Com-
wittce. My Honourable friend, Prof. Ranga, has already given an indication
of the enormity of the scope and the expected functions of this Bill. While
vyou were thinking for days and days together of labour or ordinary legislation
affecting a few lakhs or of one or two millions of people, this is a legislation
which affects crores. My friend, Prof. Ranga underestimated when he said
that it might at best affect six or seven crores. I believe, Sir, being a person
who first started Ryot organisations since 1920 feel that even in India, after the
division of Pakistan and Hindustan, this Bill will affect no less than 10 crores
of people.

A Bill of these dimensions and importance, I believe should have been
cousidered more closely and more thoroughly than it has been done by the
Select Committee. The Select Committee had hardly one menth. I was a
member of the Select Committee and T need not state the circumstances
which prevented me from attending the meetings of the Selget Committee.

Coming to the second point, that the Bill is the joint responsibility of the
National Cabinet as a whole, T assume that the Government has launched
this Bill, knowing its full implieations. If you have to make it very useful
and helpful to agricultural labour, then I am afraid, not only the Minister for
Labour but also other Ministers will have to put their heads together and
evolve something which will veaily heip agriculturists and agricultural labour,
because these are indivisible. The railways in India have not been helpful
to agriculture. The trade policy of the Government of India was not helpful
to agriculture and above all the financial policy of the Government of "India
had ever hardly helped agriculturists much less agriculture. .

Need T also state that the Reserve Bank and the Tmperial Bank of India
have only helped to take away the raw materinls as cheaply as possible with-
out helping our biggest industry—agriculture.

Therefore, unless all these Ministers put their heads together, I do not
believe that they have launched this Bill with a realization of its full implica-
tions contemplated in this legislation. :

T welcome the measure as I have welcomed three other measures that my
Honourable friend has launched.
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For the first time in-India an atterupt has been made by Government to
give some protection to agriculture and agricultural labour. When you want
to protect agricultural labour you are bound to protect agriculture. In that
view, though not directly, but indirectly, agriculture, I feel sure, is bound 1o
be benefited and to that extent also I congratulate my Honourable friend for
having thrust indirectly upon his colleagues the need for the protection of
agriculture.

There is one question which I am unable to understand. You conceive and
produce a child and throw it on the provinces for nursing. I must confess
that I fail to see the implications of this. As I have already said when you
talk of agricultural labour you necessarily talk and think of the agriculturist
and that in its turn implies agricultural production. If you have to fix mini-
mum wages you have to realise the difficulties under which you are labouring.
The country is mainly agricultural: there are not many industries. Even in
agricultural areas you cannot have equality of wages, not even in a sub-divi-
sion. Wages of agricultural labour means that it is the land that will have to
bear the burden of the wages. Therefore all these problems ought to have
been discussed before a Bill of this magnitude is launched, T would be sorry
if my Honourable friend has not consulted the provincial governments. I have
not got the views which the provincial governments have placed before him.
Even after passing this Bill there is a lapse of two or three years and T would
appeal to the Honourable Minister to take the provincial governments into his
confidence. I do not at all share the view of my Honourable friend Mr.
Sidhva when he does not want to confide in the provinecial governments.
There is no reason for me to feel that I am more patriotic and my friends in
the provincial legislatures or the provincial ministers are less. It is absurd
and a position which is untenable. I would appeal to my Honourable friends
in this House and salso to you, Sir, not to be swaved away by such sugges-
tions. They are as patriotic, need T say, may be more patriotic than myself.
They are the people who have to face the difficulties. They should therefore
be consulted and taken into confidence. This Bill makes the provincial gov-
ernment the arbitrator between labour and the ryot, if I may describe hin as
such, I know in certain provinces there is a tendency to have small. holders.
Some have on the anvil legislation to break up the bigger holdings, not only
to liquidate the zamindars but also to discourage concentration of holdings
and to see that smaller peasant proprietors are encouraged. If that is so, the
ryot himself becomes the labourer. That is so already in most cases. To
illustrate my point—in agriculture seasonal rain counts for every thing, though
it may sometimes disappoint us. In the case of six or seven weeks of conti-
nuous raing the smaller cultivators finish transplanting their lands and become
labourers themselves in other fields. Even the middle-sized farmer, after
finishing his own, goes to help others. T know of villages where exchange of
labour comes in as a sort of barter. This Bill brings in revolutionary changes.
In t.he first place it supplants fixed wages for customary wages and customary
service.

Shri M. Ananthasayanam Ayyangar (Madras: General): It is optional.

Shri Biswanath Das: You may say today that it is optional but things will
act and react soon once the Bill is passed. That being the position, this will
necessarily break up the existing state of things. Break will come and is
bound to come. Tt is a social revolution which you have to face and I am not
at all unwilling to face such a situation. T have made my position very clear
to the Honourable Minister and T quite appreciate his views., That is the
reason why T said that the Nehru Ministry is more socialistic than the social-
ists themselves. T admire and advocate social legislation. T want to see the
status of the ryot and the agriculturist improved. No one was happy when

< the foreigners carried away our raw materials very cheap in the name of trade.
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To that end I would support any legislation that goes to improve the condi-
tion of labour and the agriculturist. Here again you have to make a distinc-
tion in the sense that there are certain commodities which we produce and
export and certain other commodities which we consume ourselves. In rega.rd
to those commodities which we export this Bill is a boon, in the sense, that it
will raise the cost of production and add to the wealth of the.country. I wank
the Government of India to take a fair share of their responsibility. It is they
and they alone, not the provincial government, who can say what is the fair
price or the fair wages in such cases. No provincial government has machin-
ery to know: that. The Government of India have this information which the
provincial governments have not. Why do not you therefore face the situa-
tion yourself? Having conceived and produced the child, nourish it yourself.
That is my position,

As a minister in charge of land legislation, I had to take statistics. I took
a census of certain specified areas, where there were settlement officers. Cal-
culations and accounts revealed that holders owing and cultivating land 10
acres or less consfituted about 85 per cent. and holders of 20 eeres and less
constituted about 95 per cent. If that is the picture, there is hardly any
difference between the agriculturist and agricultural labourer.

[At this stage Mr. Speaker vacated the Chair, which was then occupied by
Mr, Hussain Jmam (one of the Panel of Chairmen).]

Tt is impossible for u cultivator holding 10, 15 or 20 acres to keep accounts.
He is neither trained nor accustomed to do it, but you thrust accounting on

him. He pays wages to labour. But be pays in kind whenever pay-
4 pM., ment in kind is available, that is in production season. Sometimes he-
pays even in the shape of the harvested commodities. Very scarcely

does he pay in money. That being the position, to expect accounting from
him would certainly be cruel. The Act provides penalties. I appeal to the
Honourable Minister to consider and see whether the village rivalries, as they
exist today, will not be magnified and whether or not resourceful people in the
villages will not make use of these provisions to harass one party or the other.

T have one other objection and I should state it, The Bill divides itself
into two parts. The first relates to industrial labour. I have no objection
about that part of it. I would agree with all my friends so far as industrial
labour is concerned. But I believe that a separate legislation, a separate Bill,
would have been beneficial to agricultural labour. Even now, let us pass the
Bill, But I would appeal to the Honourable Minister in charge of the Bill to
keep in mind whether or not he should give more thought to it. I would ask
him also to take the Provincial Governments into confidence. Because of its
enormity, its usefulness and of the other elements that are necessary he
ehould bring in a separate legislation for it in a shape which you and T would
heartily and willingly welcome and co-operate. You have to do this if you
mean making this really useful and helpful. In my capacity as Minister-
some lady friends approached me to pass an anti-dowry legislation. When I
approached other institutions they told me ‘‘well, it is.not anti-dowry legisla-
tion that will help us; the need of the hour is finding of bridegrooms for
which we have to borrow money from the sowcar at a high rate of interest and’
pay this in instalments'’. TLet not this legislation share the very fate that was
depicted to me.

8ir, you are thinking of minimum wages. You are fixing minimum wages.
Need T say that this minimum will be your maximum and will be a never
reaching maximum unless you take certain other steps? What are those
steps? You know your country. You know the conditions, There are certain
seasons and agriculture is confined to seasonal rains. For about six months in
the year, especially from January to the end of May—say five months—most
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of your people remain idle and have no work. Anything will be acceptable to
them. When I am hungry I will go in for any wages. Your legislation will not
help me. Therefore Government should take upon themselves a programme
of work, as they have already taken a big programme of irrigation, such as
those of village industries, hand industries and the like. Unless they do all
this in a wider and greater scale to see that employment is offered to the peo-
ple so that the economic forces are made to act and react to stabilise, settle
and effect wages, this so-called fixation will remain only a fixation on paper.
I welcome the Bill, but I want Government to take their full share of respon-
sibility. 1 want Government to provide possibilities and opportunities for
labour to find a call everyday so that the employer will go to the worker's
+home and the ryot will approach the worker. Then the wages will work and
re-work, act and react and adjust themselves. Thus could you make this Bill
effective and the name ‘minimum wages’ will justify itself and add to the
happiness of the country bringing greatest good to the community, Otherwise
it is bound to remain merely on paper.

Mr. Naziruddin Ahmad (West Bengal: Muslim): Mr. Chairman, Sir, I
rise to support the principles of the Bill. In doing so I must not be blind to
the fact that the Central Government is concerned largely with pious wishes.
The real test of the pudding will be the ability of the Provinces to bear the
strain. As has been uptly pointed out, the Central Government after a period
of gestation for twenty years has produced a child and it is being moved on to
the Provinces to nurse. The question does net depend upon pious principles.
It is not a fight between Mr. Das on the one side supporting the case of the
capitalists and industrialists, and those Honourable Members on the other
who support the case of labour. The question depends on the merits of in-
dividual industries and concerns. The whole question st depend on the
ability of each industry to support the incressed cost of labour and the ability
of labour to increase production, It is upon the action and resction of these
two forces that the success of this scheme will depend.

Coming to agricultural labour I fear that there might be some difficulties
there. We know that agricultural land is a provincial subject We also know
that in the Provinces agricultural laws are being passed. In Bengal, agricul-
tural land is let out to sub-tenants on a half and half produce sharing basis
and it is proposed that they would get about two-thirds of the produce. There
are other legislations for scquiring by the State land belonging to the middle
class tenants and letting it out to sub-temants. In these circumstances I
fear there may be a clash between the present Bill so far as its application to
agricultural labour is concerned and the agriculbural laws which are develop-
ing in the Provinces. In fact it is that which has got to be kept carefully in
view and, if necessary, the law amended to suit the circumstances of the case.

With regard to agriculture there is another difficulty namely that most of
our agriculturists specially in Bengal are middle class people. They are not
like large industrislists with big capital at their eommand. They are small
middle class tenants and the cost of labour has already risen so high that
agriculture has ceased for the middle classes to be much of a paying proposi-
tion. Tn these circumstances perhaps we are thrusting upon the middle
classes a system which they ecannot bear and possibly they will have to go out
of existence altogether, The applieation of the melodious prineiple of mini-
mum wages to the agricultural labour should be carefully watched and should
be adjusted to local circumstances. .

There is one clause which has led to some controversy It is clause 23. Tt
is the exemption of an accused person by his being able to produce 4 suitable
scape-goat.  Clause 28 says that if a man is made an scoused and if it is
proved that an offence has been committed, he will be saved if he can find a



MINIMUM WAGES BILL 365

suitable victiy or accomplice upon whom responsibility could be successfully
fustened. That is a most dangerous principle to enact. In fact an accused
person who is going to be convicted, if given the option of buying his immun-
ity by tinding a scape-goat, it would amount to asking him to manufacture
false evidence. In fact we know such a thing as jail editors. In old times
editorship meant some trouble and there was such a thing as a dummy editor
who was only to admit editorial responsibility for some editorial mischief and
go to jail as the writer’s substitute. The real writer remained behind. The
effect of clause 28 would be like this: a big employer violates the law and is
prosecuted and the case is proved against him; he finds he is in danger and
he will employ a dummy, a man of straw and he will manufacture evidence to
get him convieted; perhaps the dummy would be a willing partner in the busi-
ness, and if a fine is imposed, it may be that he is iusolvent and the fine
could not be recovered, and if he is imprisoned, he goes cheerfully to jail sav-
ing the reully guilty man. Diwan Chaman Lall, for whom 1 have the highest
respect, has spoken against this view, He says that clause 23 enacts a very
good principle. He thinks that if a man is honest, he should be able to prove
that somebody else has committed the crime and he should be allowed to go
scot-free. The whole thing is begging the question. If a man can show that
he is honest or that there is even a doubt about his guilt, he would not be con-
victed at all. His acquittal must not depend upon his ability to fasten the
responsibility upon somebody else. If this principle is once allowed and ex-
tended to other spheres, then every murderer, every thief, every dacoit, ecvery
robber, should be given the same opportunity because the same argument of
honesty and innocence should be made applicable to him also.

Prof, Shibban Lal Saksena: Proxy. It is given in Nepal.

Mr. Naziruddin Ahmad: 8o an offender, if he is allowed a proxy, as ims
been pointed out by Professor Saksena, that proxy can be easily procured. If
there is a murderer—there is one who committed a murder recently here—if
he can show that somebody else has committed the murder, then he will get
away scot-free, If we once admit this principle, there is no reason why it
should not be admitted to other cases. But the principle is a startling prin-
ciple altogether. So I submit that clause 23 is a most mischievous clause. It
will invite encouragement to the manufacture of false cases. By this law, a
man who is going to be convicted, will be invited to manufacture false cases. 1
do not think that such a thing should be encouraged at all. -

I generally agree with the principles underlying the Bill, but much will
depend upon the ability of the employer and the employed to bear each other’s.
burden.

Now I have certain other suggestions to make in connection with the Bill
of a drafting nature. Unfortunately I have stood up in this House on too
many occasions with drafting amendments. But I submit they are a5 im-
portant as amendments of a substantial nature. Yesterday we had the ex-
perience of a draftsman who used certain common words in the midst of a
sentence beginning with capital letters. They were ordinary common words,
common nouns, adjectives and others, but they were spelt with capital lefters
ab the beginning. He capitalised common nouns. Perhaps he was a capital-
ist. But today we find that there is an opposite tendency. I find there is the
expression ‘‘appropriate government’’. The word ‘Government’ should begin
with a capital letter in this case. I have found that on thirty different ocea-.
sions, the word ‘Government’ has been used with a small letter.

The Honourable Shri Jagjivan Ram: Beginning an end of capitalism.
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Mr. Nagziruddin Ahmad: Capitalism is largely gone in this Bill. But 1
find that in two places he has returned to capitalism and he has capitalised
the word ‘Government’. This is midway between capitalism snd nationalisatio.n
which is like mixed economy. There are clauses wherein some other words
which should begin with capital letters, as for instance the words ‘committee’
and ‘sub-committee’ in clause 5, actually begin with small letters. But the same
words in clause 6 and clause 7 begin with capital letters. So here the principle
of mixed economy prevails. ln these circumstances I shall take the oppor-
tunity of making some drafting suggestions. In fact the word ‘Government’
should begin with a capitai letter, 1f by Government is meant Government
established by 1aw. If by the word *government’, we mean the act of govern-
ing, it must begin with a small letter. That is common sense. But there has
been no uniformity. My suggestion is—either make ‘Government’ begin 1n
all cases with a small letter—let the Government look small—or, if you iike
it to begin with a eapital letter, then let it begin with a espital “G” 1 all
cases. There should be some uniformity. The same thing applies to the word
‘sub-committees’. Then in certein clauses—clauses 20, 21 and 22—there
has been set up an ‘Authority’. The word should begin with a capital letter.
The word appears many times there, but the word begins with a small letter
in all cases. I find in clause 2 the ‘‘head of the Department’” is mentioned.
Here the word ‘department’ begins with a capital letter. 8o I find the Depart-
ment is bigger than the ‘government’ itself. That also perhaps agrees with
the real state of affairs. Some of the heads of Departments are nll in all and
they dictate policy and somehow or other the Ministers have to support them.
The ‘government’ in this Bill looks smaller than a Department. There s a ten-
dency in the ministerial circles to uphold the dignity and prestige of the
draftsman, although they may be wrong. When a mistake is pointed out, no
castigation is meant beyond saying that to err is human. The responsibility
of draftsmen is very great. This Bill, and the two other Bills where there
were similar mistakes, had come through Select Committees.

The Honourable Members’ attentions were not drawn to the serious state
of affairs. Otherwise, the eminent members of the Select Committees would
have been very glad to correct them. They have a right to rely upon the
Ministers and Ministers should make it a point to make the draftsmen do their
job well and justify their pay. They are drawing fat salaries not for doing the
work in the way they have been doing, but they should do their work properly
and Bills should be carefully revised. In fact, when an Act goes out to the
public they would have & right to expect a high standard of draftsmanship and
if there is bad draftsmanship we shall be blamed. I only desire that some
humble workers like me—there are a few other workers also—would not like
to take the responsibility of bad draftsmanship. I want to wash my hands en-
tirely clean of bad draftsmanship. The effect of bad draftsmanship I have
seen. Lawgers, judges and litigants have frequently abused the Legislature
for passing badly dratted laws. So I should think this is a time where drafts-
manship should be improved. Yesterday we allowed a large number of mis-
takes willingly to go in without challenge. Perhaps it is all due to hurry. It
was explained yesterday that the matter was in consideration stage for twenty
years and after long last a Bill has been prepared and the Bill has come out
from the Select Committee and then suddenly it is thrown upon the shoulders
of the members, as it were, There is hardly any breathing time to go through
them. In these circumstances, I shall make necessary submissions in proper
time. I hope those will be carefully considered, and if necessary, accepted.

Shri O. Subramaniam (Madras: General): Mr. Chairman, Sir, I wel.
come this Bill even though T am neither a labour leader nor a Kisan leader. I
welcome it because it is a measure which, along with the two other measures
that we considered s few days back, gives an assurance to labour that the



MINIMUM WAGES BILL 367

Government on their part are doing their best to protect and safeguard their
rights, whatever might be the attitude of the employers. With this assurance,
I hope the labour would realise that they, also owe a duty to the community,

pamely, to step up production st this critical juncture when we are short of
every essential goods.

Sir, this is the first measure which deals with agricultural labour. Some
members thought that as far as agricultural labour was concerned, action
might be delayed, and indeed the Bill also tacitly admits it by providing that
the time-limit to give effect to this law for agricultural labour will be three years
whereas for industrial labour it will be two years. I can tell you, Bir, that
the problem of agricultural labour is also becoming more and more acute and
difficult. In my cwn Province of Madras, it is really a big headache -to the
Provincial Government, Every harvesting season there is a dispute and the
labourers refuse to go to work unless a certain amount of wage is paid and
either u Minister or a high official of the Government has got to run to that
place, bring about an ad hoc settlement, fix the wages and ask the labourers to
go for work. This is the state of affairs going on in Madras and I suppose it is
also the case in other Provinces. As a matter of fact, we have been request-
ing the Provincial Government that they should set up some machinery to
fix the wages of agricultural labour also, but so far they have not taken any
action. I therefore feel sure the Provincial Governments would welcome this
meusure because it creates a machinery by which a minimum wage can be
fixed for the agricultural labour in all its categories.

Then, Sir, my Honourable friend Mr. Santhsnam pointed out that the pro-
cedure laid down in this Bill is toe complicated. 1 respectfully beg to differ
from him. The procedure for fixing minimum wages is laid down in Clause 5.
Two methods are suggested there for the Provineial (Governments. One is,
you appoint a Committee to advise you. The other is that by notification in the
official Gazette you publish your proposals and ask for opinions from persons
affected thereby. In cases where you appoint a Committee, the Clause also
says that for different localities there may be different Sub-Committees. On
their advice, and in the other case, after the publication of your proposals,
you can fix minimum wages. That is all that is laid down. I do not see what
complication there is in this procedure. In the case of fixation of wages, es-
pecially in regard to agricultural wages, it has to apply all over the country.
Therefore, there can be no inflexible rule and flexibility is given in Clause 8, so
that in fixing wages various local considerations may be taken into account.
Then Clause 6 is there relating to revision of minimum wages and for that pur-
pose there are Advisory Committees and Sub-Committees. Then we come to
Clauses 7 and 8 relating to a Provineial Advisory Board to sssist the Provincial
Government and a Central Advisory Board to advise the Provinces. The other
Clauses relate to the mode of enforcement of payment of m'nimum wages and
the penslties for contravening the provisions of the Bill, So I fail to see the
ccaplexity in this Bill. I think this is a simple measure which should be
welcomed, and welcomed not only by the labourers but also the land owners as
far as the agricultural labour is concerned, and also by the other industrialists.

Then some criticism was levelled against the provisions in Clause 28 by the
previous speaker. Clause 23 is necessary because of the comprehensive defini-
tion of “‘employer'” in Clause 2. Let me read the definition:

‘‘(¢) ‘employer means any person who employs, whether directly or through another
person, or whether on behalf of himself or any other person, one or more employees, etc., etc.”

Now, I own some land in Madras. I am residing in Delhi. If on my behalf,
my agent is employing certain labour in Madras. I am an employer under this
definition. Supgming my agent is nof honest, I may be hauled up and I may
be convicted. Bupposing I appoint an honest agent, and instruct him to pay
the minimum wages end provide him with sufficient money, even in thal case,
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in terms of this Bill, T am liable to be hauled up for the dishonesty of my agent.
Then, is it not open to me to say, ‘‘As far as 1 am concerned, 1 am honest and
1 have taken the precautions necessary and it is only my employee, the agent
there, who has misbehaved”’? Therefore certainly it is only in cases where
this vicarious liability is sought to be fastened upon a person the saving clause
comes into effect and sufficient safeguards are given so that persons may not
evade the law because the onus of proving that he has used due diligence to
enforce the execution of thiz Act and that the said other person commitied the
offence in question without his knowledge, consent or connivance is on the
accused person. Further the witnesses produced by the ac2used are liable to
be cross-examined not only by the actual offender but also by the prosecution.
JIn these circumstances the analogy of a murderer and a proxy is misleading.
Clause 23 is really necessary considering all these things. 1 feel it is a very
wholesale measure and it would be welcomed not only by the labourers but
also by the industrialists and the landlords.

Prof. Shibban Lal Saksena: First of all I congratulate most heartily the
Minister in charge of this Bill. The Bill T must point out is a completely changed
Bill and T know from my experience in the Seleet Committees that the credit
for this should go to the Minidter himself. He is very jealous when an attempt
is made to change the Bill. So if the Bill has been changed completely, T am
sure the Minister should have agreed to change it and that is why it has been a
changed Bill. I must say at the outset that this Bill i= sne which supplies a
very long felt want. The result of the Bill, T aw Zure, will convince all those
friends of mine who have surprised me by criticising it. 1 never thought +hat
anybody could criticise thig Bill but this is a Bill which has been long over due.
Fverybody knows that there are ahout 10 crores of agrienltural lahonrers and
their condition borders on serfdom and if this Bill is trying now to give them
some measure of legal protection by which they can have at least some decent
wage, if not a really living wage, I think we are doing something which America
did a century ago when, it abolished slave labour. Actually so many people
in the villages are slaves. For two rupees even now the people work for the
whole month and sometimes the accounts go on gathering and when the man
leaves the master he will simply be told: ‘You will have to pay so much’. In
every way he is a glave; he cannot leave; he will not get a single pie, probably
only whatever his master pleases to give him in order to keep him slive. Bo I am
very glad that this Bill has come. This Bill will now be said to be the Magna
Charta of those people. People have said that it is very difficult to apply it. 1In
fact it is now our work, the work of the workers among the labourers and agri-
culturists who will see that they are made conscious of their rights and that
they get these rights. Now we have got something to bope by and I am sure if
this becomes a Law then we shall see that it is enforced. The Government will
themselves find that those people who have come to know that they possess
rights under the Bill @il demand and get them. Bome of my Honoursble
friends here said they were non-violent people and this was a very violent
measure. 1 want to tell them that the Prophet of non-violence whose death
we are still mourning, he wrote not today but 12 years ago in 1986 and 1 would
like to quote what he said. It wag on February 1, 1986 and he wrote on
Sweated Labour. He had seen the article in the Modern Review of Mr.
Keenan, Manager of Tatas apd he pointed out that then the contractor’'s cost
had some fall in the price of ore. The wages were three annas in a concern
V'ke the Tatas where millions and millions were employed and to pay three annas
to the labourer was something extraordinary. In those days Mahatma Gandhi
had introduced an experiment in the All India Bpinners’ Association.” They
paid only one anna six pies, or two annas per day. He had made an experimens
and had insisted that khadi bhandars must pay at least eight snnas per day.
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result was that in the bhandars the wages of the sitters were raised up to six
annae and he was trying to get it raised to eight annas. In that connection he
saya:

“The Modern Review for December 1935 contains an article by Mr. Keenan, General
Manager, Tata Iron and Steel Works, which shows that sweating exists in India 1[!1
quarters unsuspected by us. Khadi movement for the firet time revealed the extent o
unemployment in the country and the length to which the mﬁn:ed were propared
to go in order to earn & wage, no matter how sweated it was. But . Keepan's descrip-
tion of the conditions of the labourers on the iron ore mines shows that even KWl‘thDugh
it gave a sweated wage, offered it under better conditions than those under which the
19,000 odd labourers on those mines are getting it. Writes Mr. Keenan:

‘A short time age, I went on a trip te the Mines. We have saved @ lot of money by
letting ont contracts on the tender system. In fact, the cost of mining ore at one of our
Mines had dropped from annas fourteen to annas seven, but I might tell you that I have
found out, on enquiry, that the sverage wages of labour at ome of our Mines has dropped to
three quarters of an anna per day: The price of ice has dropped a good deal I know. But at
the same time I cannot say thai the wages that our contractors arc paying at the mines is
any credit to the Tata Iron apd Steel Company and it is high time that we took some drastic.
action to ensure io the workmen a wage sufficient to keep their bodies and sculs together.
For the past three weeks, Mrs. Keenan has been impressing this fact on my mind morning.
noon aod night. While we were at one of the Mines, a girl who was about eighteen years of
age, carrying s baby in her arms, who could not be over two months, stopped my wife's
trolley. The girl's grensta were not only useless but they were sagging. Although my wife
could not understand the Kokl language, even an amateur could gather that the woman wese
trying to show that her child was starving and pointing to her belly, that she also was
lacking in food and illustrated ¥he cHild's condition by Tifting one of her breasts. Instead of
the child being appeased, although it appeared to be receiving milk, it kept on crying, which
only emphasised the fact that there was no milk in that bresst:

We can cut down our costs in the works. Let us by all means not imitate Mr. Woolwortk
and have all our goods in dinrls in Jamshedpur but let us aleo think of the aboriginals who
live back on the hills many of whom live on top of the ore properties which we now own and
whose ancestors have lived there for centuries. Let us realise this fact and ensure that these
workmen get a living wage . . . ... "

Above all, there is a crying need for the awakening of public conscience in the matter
of giving wages for all labour. Let everyons, whenever he has directly to deal with lahour,
voluntarily or involuntarily refuse to accept that labour until the labourer has been paid
a living wage for & day's work. Mr KEeenan's article should be an eye-opener not only for
the Tn}.as, but for everyone who should refuse to accept sweated labour of any kind what-
soever.

With reference to my Honoursble friend Mr, Das who clamis to be non-
violent and here he must refuse to take any article if he knows that the labourer
has been paid a rweated wage. In fact some friends have said that every
industry will have to decide what wage it can pay. I contest that. I say the
principle is this. You shall not pay anybody a wage on. which he cannot make
his living. He must be paid a minimum wage, if not a living wage, a living
wage on which he can fill his belly. Mahatma Gandhi has said it must be our
mora] duty and we must refuse to accept any article which has been made by
sweated labour. In fact when the All India Bpinners’ Association was started
many Khadi bhandare said we will not sell Khadi, but he insisted and ultimately
he succeeded and now Khadi spinners are gefling a much higher wage than
they were getting before.

Mahatma Gandhl wrote she following arbicle under the caption ‘‘Duty of
Khadi Weargr™:

“Difficulties in the path.—I have before me several letters. some protesting against the
constant rise in the prices of Khadi and some piteously appealing to me to show the wav ti
poor middle cloas people for buying dear Khady,

The All-Indin Spinners' Association existe only for the betterment of the thadi producers.
the majority of whom are poor women apinners. I hold that the Association cannnt be
satisfied till every woman who m in an t hour in e ing gets one anna per honr,
We are on the point of reaching an anns per hour and if the consagers and the Congreem
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Governments do their duty, the Association expects to give the anna per hour much earlier
than most people expect.

Before the new policy of the Association was 'aid down, its aim was to cheapen Khads
mostly in disregard of the wages of the spinners, the most helpless artisans, perhaps in the
world. This continued for nearly a Jdecade. It was a mistaken policy, but the mistake
was conscious and based on faulty reasoming. I must take the largest share of the blame
for the mistake. Khadi-weavers had the sole benefit of the mistake. Is it right for them
%o complain when the mistake is being repaired and the spinners are gradually being paid
what is their due.

‘ The Association has expected hearty co-operation from the Khadi-wearers, and I am

glad to be able to say that on the whole the increase in the price of Khadi has not been
resented by them. Many consider it a privilege that they are partners in the tardy justice
tha]t hl;d done to the dumb sisters whose need is infinitely greater than that of the wearers
of 1.’

Therefore, Sir, I wish to point that those people who think there is some new
principle are wrong. It is a principle laid down 42 years ago and now the directive
to all Governments that they may introduce this legislation has gone and I am
zlad that they have done it and I hope the whole House will give the Honourable
the Minister full co-operation as also I hope those friends of ours who had some
tear that it was something new, an Utopia, for the workers. It is not an Utopia
and the labour conditions of our country are bordering on slavery and by this Bil}
ve will only be making them a little better. We cannot raise their wages only
without raising the general standard of living all along in the country. So we will
have to go slowly but I do agree that this Bill is a very important Bill and I know
the Honourable the Labour Minister will have the blessings of eleven crores of
people—ten crores agricultural labourers and one crore industrial labourers.
Another aspect of the case has not been realised. People complain of paying
more but people forget that by paying more they. will get more work. You know
the Punjabis have come 4rom Pakistan and it is surprising what an amount of
vork they can do. If you employ a Punjabi labourer he will in one
day do the work of eight labourers. Of course you will have to pay
more, perhaps twice or thrice. But by paying that you will get eight
times the work done by an ordinary worker. Therefore if you pay more you will
get many times the amount you pay. So in actual practice you will find thm$
it is not dearer but cheaper to give that minimum wage; and with a contented
stomach he will turn out better work in eight hours than he would turn out in
twelve hours with an empty stomach. I therefore think that this is a very essen-
tial measure which will be as good as the measuré which abolished slavery in
America. It will really abolish slavery here because once we get a charter we
shall see that it is applied. Some Honourable friends expressed apprehensions
that Government shall not have the machinery to apply it. That is not true.
T know the rural areas and all my life I have spent among the agricultural
workers; and I know that if only we had some such law all these years there
would not have been this difficulty. In the last inquiry committée about sugar
while we were fixing the minimum wage.the only arcument advanced was, that
if o worker can be had for two or three annas a day we should not pay him five
annas. Now that argument will not be possible because agriculturalf labour will
have the same living wage as industrial workers in those areas. And I hope that
this argument that has so far been advanced by industrislists will also be advan-
ced no more. In fact if ten crores of our workers who will be benefited by this get
even double of what they are getting I am sure we will transform the whole' sur-
face of the country. This measure may sound revolutionary today bub when it
is put into force T know it will really be 4 very beneficial measure which is
worthy of the times in which we live. ' C I
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Sir, much has been said about clause 28. I also feel that clause 23 should
not be here; but one thing has to be considered. This is a new Bill which will
apply to about 11 crores of labourers; and I think that at least in the very
beginning we may go slowly. 8o if in the actual working of the Bill we find in
the first or the second year that this clause is being abused we can certainly
remove it. But in the very beginning 1 think it should not be objected to as
8 revolutionary measure of this kind should not be rushed through in a manner
which will defeat its own purpose.

I therefore fully support this Bill. I am glad that I am able to support the
Honourable Minister in every respect with regard to this Bill. Only one sugges-
tion I have to make. In part I of the Schedule there are about 12 items given.
I would like to suggest some more, specially press, paper, pottery, timber, ete.
I know that the Provincial Governments are given power to add to the Schedule,
and so there is no reason to be very argumentative about it. And I think thaf
if our Provincial Governments are approached by the workers in these industries
they will see that these are included. So I hope that these other industries I have
mentioned,—paper, press, pottery and timber—will be included.

An Honourable Member: The question may now be pus.
Mr. Chairman: The question is:
“That the question be now put.”

The motion was adopted.

The Honourable Shri Jagjivan Ram: Sir, the measure before the House has
been so closely analysed that my task of giving a reply has been lightened to &
very great extent. There are some people in this world who are superhuman,
in the sense that it is human nature that if somebody tries to do good to a per«
son, that person tries to do good to him. But there are some persons who even
if they are harmed by some oue, they try to do good to him. My Honourzble
friend Mr. Das belongs to this latter category of superhuman beings. He
began by saying that the Bill tries to bring in Utopia. I do not know how to
characterise my Honourable friend Mr. Das, whether he is after Utopia or
Utopia is after him. But in any case he has not only realised Utopia but he
has begun to give proofs that he is living in Utopia. I am justified in saying so
because my Honourable friend Mr. Das comes from Orissa; I wish he had
some knowledge of.the condition of labourers in his own provigce and of
the anxiety of his own Government to do something in the matter;
specially of his Labour Minister who is so anxious to do something for
agricultural workers, more so because agricultural operations in a large portion
of his province have practically come to a stand-still. I wish my friend Mr. B.
Das has reslised that position before blaming the Government off and on for
bringing measures before the House which are likely to affect the industrialisa-
tion of this country. Some Honourable friends have remarked, and Mr. Das
himself said, that he is not an industrialist; therefore when Mr. Das gives proof
of his overflowing sympathy for the industrialist class I place him in the cate-
gory of superhuman beings.

Anyway, Sir, how is this Bill going to effect the expansion of either industry
or agriculture in this country; one must analyse that. Some friends remarked
that my colleagues who are in charge of the employing departments of the
Government are not here. But let there be no misunderstanding that this Bill
does belong only to the Labour Minister. It is a Bill of the Government of
India. Let there be no misunderstanding that any particular Minister, who
brings in a Bill is alone responsible for it. The entire Government and all the
Ministers are responsible for that. And if today. T am in charge of this Bill, if
does not -mean that it belongs to the Labour Minister. "It belongs to all the
Ministers. T ' -
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But the Labour Minister’s responsibility is not only to see that the condition
of the labourers are improved. His responsibility is equally with the other
Ministers, who are in charge of the employing departments, to see that the iny
dustry in this counfry expands, and I may essure my friends that it is equally
my responsibility to see that the wealth of this country increases because unless
the wealth of the country increases, I will not be in & position howsoever
might be my concern and anxiety to improve the lot of the working
classes to do snything conerete in that direction. So 1 will be go-
ing against my profession and my interest and anxiety for improving the condi-
tion of the working classes if I bring forward any measure which is likely, even
in the lowest degree, to adversely effect the expansion of either industry or agri-
culture in this country. But when I support this measure, T am doing this be-
cause I am convinced that this measure is bound to help in the industrial ex-
pansion and in the increase of products and I wish those friends who are
sceptieal about it to realise that position. They should appreciate that position.

How is it going to effect indusirial expansion? Today there is u ery for wmore
produetion. For production certain conditions are necessary. We require
efficient machinery; we require implements; we require capital; and above all
these things one special factor without which all these factors will be useless, is
the human factor. You cannot ignore it. Up till now, even in the matter of
agriculture, we have been insisting that there should be faeilities for irrigation:
there should be facilities for improved implements: there should be facilities for
procuring manures for the cultivators: there should be facilities for proeuring
better seeds for the cultivators. But nobody has so far taken into consideration
that human factor without which all these facilities to the cultivators will nod
add to ineressed production of agricultural goods.

I wish my friends who raised the question of various tenancy legislation in
the provinces could realise one factor which is so important—more important
than the products which we manufacture here either for our own consumption
or for exports. We can do without export. We can do without certain other
manufactured products which contribute to our luxury. But we cannot do with-
out inereasing the produce of foodgrains, without which we eannot survive. I
do not want to labour this point in greater detail, but in passing I may say that
we cannot depend for all times to come on import of foadgrains from other
countries. We will have to increase our agricultural products to meintain our
country and to survive.

And how is that to be done? T would ask my friends interested in agrienlture
and who have opportunities to live in villages,.30 watch two plots of land, one
belonging to the person who works in the field himself and the other belonging
to a man who engages hired labour to do his cultivation. 1f statistica were to be
collected and if it were to be computed that per ucre there is an additional
vield of at least one maund in the plot which is cultivated by the owner himself,
one cannot imagine what a colossal loss of foodgrains we are incurring every
vear,

And how and why dogs it happen? Because the wages we still pay to the
agricultural workers is inconceivably low, because he is not iptereated in’ the
fiedd, He has nothing to do with the produce in that ll;}ld..
He knows whether there is a bumjper crop in the field or a famine ha is
not going to get more Yhan 2 or 1} seers a dav for his hard labour in that 4eld.
And in cultivation if 8 plough goes a few inches deeper there is naturally morg
yield than if you simply scratch the field. And what-interest has the labourey
to utilise all his strength in order that the plough-share may go a few inches
deeper? He knows that even if he scratches the land he will get the same
wages. Then why should he work harder? Thereby we are loging thmfaam}q
and thousands of tons of ¥oodgrains every vear and this is & measure, not in the
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interests of the agricultural labourers themselves, but it is a measure in ¥he in-
terdsts of the cytire nation. I may say, Sir, without any disrespect to any
friend in any side of this House that anybody who opposes this measure is not
at enemy of the agricultural labourers alone but of the entire nation.

In this view of the matter 1 think this Bill is a revolutionary one. Other
friends have celled it a revolutionary Bill from the point of view that for
the first time something concrete is conceived in this Bill for the
welfare of tbe agricuitural labourer.  But I call this Bill a revolutionary one
not because it conceives sowmething which will contribute to the betterment of
the lot of the agricultural lubourers but it is a revolutionary one because it con-
ceives of a situation in which ludis may be made self-sufficient in the matter of
foodgrains. ’

Similarly, you can argue for all the industries that have been included in the
Schedule. Some friends have raised the question whether agricultural culti-
vutors will be in u position to meet the mimmuem wages for the workers. Well,
I have always taken the view that the minimum wags for a labouter should
not depend upon the capacity of auy ewpioyment to bear that burden. It you
find that agriculture cannot bear that burden it is better that one should not
engage in agricuiture. 1f a eultivator tinds that be is not in u position to pay
even the barest minimum wage to his worker, why should he engage bimselt
i agriculture? Why should be carry on that business? You canmot go on
carrying on any business or industry on the exploitation of other persons.
Are we going to accept this principle? I think this will be lowering tke
dignity of this House if you were to propound this theory and prinsiple—
that because a certain person is not in & position to pay ressousble wages to his
employees he should not pay those wages. It means we are putting a
premium on the exploitation of a helpless man by a resourceful and more in-
Huential  person. That is not fitting for any legislalion, more s0 of a
Legislature of & couniry which hopes to give thie message of justice and equality
to other countries. ] think Sir that uny friend who opposes this Bill under
the misunderstanding that this will be instrumental in putting an end to the
expansion of industry or agriculture becuause it envisages the payment of mini-
inuin wages to the workers will not be fittng to this House.

If the industries are not i & position to bear that burden, let them
close their shops.. If it is found that they are necessary in the interes$

of the state and the country, it is open to the state and the country to
6 P.m, subsidise those industries. If the country and the nation think that

agriculture is indispensable it is up to the general taxpayer and the
Government to subsidise agriculsure but in no case any industry or agriculture
should be allowed to exist and subsist or the exploitation of the workers or
the masses. I trust, Bir, the House will accept this Bill.

Mr. Chairman: The question is:

““That the Bill to provide for fixing minimum wages in certain employments, as reported,
by the Belect Committee, e taken into consideration.”

I'he motio was adopted.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
Tth February, 1948,
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